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To, 

The Joint Secretary (IA- Division) 

Ministry of Environment, Forests and Climate Change, 

Indua Paryavaran Bhawan, Jor Bagh Road, 

New Delhi-110003 

1 

Dated: 27.03.2026 

Subject: Representation against the illegal and mala fide transfer of Environmental Clearance 
dated 0 1.04.2016, originally granted to M/s Homeland Exotica, in favour of Mis 
Nirvana Woods and Hotels Private Limited by SEIAA, Himachal Pradesh on 
27.05.2025, for a project substantially constructed without prior EC in violation of the 
EIA Notification, 2006 and in wilful disregard/contempt of the law laid down by the 
Hon'ble Supreme Court prohibiting ex-post facto regularization of such violation 
cases. 

Sir, 

1. That the present representation is being filed by the undersigned, Ajay Kumar who is seeking

intervention against the illegal and arbitrary transfer of the Environment Clearance dated

01.04.2016, originally granted in favour of M/s Homeland Exotica, which has subsequently

been transfe!1'ed in the name of M/s Nirvana Woods and Hotels Pvt. Ltd. by the State

Environment Impact Assessment Authority, Himachal Pradesh (hereinafter referred to as

"SEIAA, HP") vide order dated 27.05.2025, in a matU1er that is contrary to the provisions of

the Environment Impact Assessment Notification, 2006 and the settled principles governing

grant and transfer of environmental clearances.

2. At the outset, it is respectfully submitted that the present representation is being preferred to

bring to light that a clear case of violation-wherein construction of the project in question was

commenced, substantially carried out, and nearly completed without obtaining prior

Environmental Clearance has been mala fidely rnischaracterized as a mere case of transfer.

This has been done in complete disregard of the EIA Notification, 2006, as well as in wilful

( 
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defiance/contempt of the settled law laid down by the Hon'ble Supreme Court, which 

unequivocally holds that projects involving substantial construction without prior EC cannot be 

regularized through the grant of ex post facto clearance. [t is further submitted that the earlier 

Environmental Clearance dated 01.042016 was, in any event, incapable of being transferred, as 

the project in question is entirely distinct, having been conceived and executed with a materially 

different scope, scale, built-up area, and environmental impact. The purported transfer of the said 

EC is in direct contravention of Clause 4 of the EC dated 0 1.042016, which explicitly mandates 

that any change in the scope of the project necessitates fresh appraisal by the competent 

authority.That the said transfer of EC clearly reflects that the State Environmental Impact 

Assessment Authority, Himachal Pradesh was hand in gloves with the project proponent i.e. Mis 

Nirvana Woods and Hotels Private Li1111tecl by SElAJ\ The Act of SEIAA granting transfer of 

EC to a project whose construction was started and raised without obtaining an EC (be 1t fresh or 

transfer for that matter) is in complete violation of the Notification dated 14.03.2017 as well as 

Office Memorandum dated 07.07.2021 issued by your competent office itself, both of which 

clearly stipulate that a project whose construction 1s started before obtaining prior EC, can only 

be considered by the concerned authority i.e. SE!i\A under violat1on category. Not only does the 

impugned action constitute a clear ,·10lation of the aforesaid Notification and Office 

i\-Iernorandum issued by your good office, but the deliberate and mala fide act of treating a 

nolation case as a transfer cose by SEL'-\A_ I-lirnachal Pradesh also amounts to ,vilful disregard 

of the directions issued bv the Hon'ble Supreme Court from tune to time, which unequirncalh 

mandate that pro_1ects undertaken ,,·ithout priL1r EnY1rnnment:1l Clearn.nce can on!) be appraised 

under the "violation categon· · It 1s further submitted that the Hon 'ble Supreme Court has, in 

cerL:1111 matters_ Liken a strict, ie,v that \vherc a proJcct has been e.xecuted w1tl10ut obtc1i111ng prior 
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EC, demolition may be the only appropriate course of action agamst the pro_1ect proponent. The 

Hon 'ble Court has consistently held that the grant of ex post facto Environmental Clearance is 

contrary to the scheme and object of the Environment (Protection) Act, 1986 and is impermissible 

in law. It is also pertinent to note that the larger question as to whether a project undertaken 

w,thout prior EC can at all be regularised by being treated under the violation category is presently 

sub judice before the Hon'ble Apex Court in Vanaslwkti vs. Union of India (Writ Petition No. 

1394 of 2023) In view or the aforesaid facts and settled legal position, it is most respectfully 

submitted that the impugned transfer of Environmental Clearance is ex facie illegal, arbitrary, and 

unsustainable in law. 

3 The Environmental Clearance dated 01.04.2016 was granted in favour ofiV[r Sunil Kumar Sood 

for the project titled "Homeland Exotica," which was specifically appraised and approved as a 

mixed land use development comprising residential and hotel components, with a sanctioned 

built-up area of4fi,599.00 sq. metres The said clearance was conditional in nature and sub1ect to 

strict adherence to the terms and stipulations contained therein. Notably, Clause 4 of the General 

Conditions unequivocally provides that any change in the scope or the pro1ect would necessitate 

a fresh appraisal bv the competent authority. Thus, it ,s evident that any modification in the nature, 

scale, conf1guration, or usage of the project could not have been undertaken \\·ithout seeking and 

obtaining a fresh En\·ironment..11 Clearance in accordance witb the applicable legal framework 

Copv of the L'rn ironrncnt Clearance dated 0 1 .0-1.2016 is appended herewith as Appendix-A 

-l That subsequent to the grant of Em ironrnental Clenrance elated 01.0-1.2016 in frnour ol'\lr Sund 

kumar Sood for the project '·Homeland E,wtica:· a substantial portion of the land forming the 

subject rnattcr of the said c!eara11cc, adrneasLmng 31,768 sq metres out of the total 46j99 sq 
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metres, was sold and transferred to Mis Nirvana Woods & Hotels Pvt. Ltd. vide registered sale 

deed dated 01.05.2017, comprising various khasra numbers situated 111 the revenue estates of 

Mauja Kiyari and Village Mohal Rirka, Tehsil and District Shimla (H.P.), while the remaining 

land admeasuring 14,831 sq. metres continued to vest with Mr. Sunil Kumar Sood. It is submitted 

that such transfer of land effectively resulted in a complete cessation of the original project 

proponent's proprietary as well as developmental interest in a substantial and integral part of the 

project for which the Environmental Clearance had been granted. Consequently, there occurred a 

fondamental and substantive alteration in the very substratum of the proJect, including not only a 

change in the identity of the project proponent-from Mr. Sunil Kumar Sood to Mis Nirvana 

Woods and Hotels Private Limited-but also a complete transformation 111 the nature, scope, 

scale, and character of the project itself It is relevant to mention herem that the earlier EC was 

granted for a built-up area of 46,599.00 sq. metres, however the area of the project being 

undertaken by Mis Nirvana Woods and Hotels Prirnte Limited is 31,768 sq. metres. The 

originally appraised project, conceived as a mixed land use development under the title 

"Homeland Exotica" with a defined built-up area and environmenial footprint, stands materially 

altered into a d1st1nct commercial venture invol,ing hotels, serviced apartments, and villas, 

thereby significantly changing its environmental 1mplications and rendering the onginal 

E11\·1ronme11tal Clearance inapplicable and mcapahle ofbe111g relied upon \vithout fresh appraisal 

and apprornl 111 accordance with lmv 

5 That Clm,se 2 of the ETA i\otification clearlv establishes the mandatmy statutory rcqu1rcmcn1 that 

any cliange 111 the scope of a pro.1cct necessarily entails fresh appraisal by the competent authority_ 

and nc, construction acti\·itY or la111.l pr...:paration-other than for s8cunng the land can bo2 

undertaken \\·1tlwut obtaining prior E1l\"1n)11111c11tal Clearance The said pro\"1s1011 fLu-ther 
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delineates the jurisdiction of the regulatory authorities, namely the Central Government for 

Category 'A' projects, the State Environment Impact Assessment Authority (SEIAA) for 

Category 'B' projects, and the District Environment Impact Assessment Authority (DEIAA) for 

specified Category '82' mining activities, thereby reinforcing the requirement of prior scrutiny 

and approval before commencement of any project. In the present case, not only has there been a 

fundamental and substantial change in the scope, scale, and nature of the project, but construction 

has also been undertaken without obtaining a valid prior Environmental Clearance, in complete 

contravention of the aforesaid statutory mandate, rendering the entire exercise illegal and 

unsustainable in law. 

6 That Sh. Sunil Kumar Sood itse.lf repeatedly approached the Secretary (Environment) and 

Chairman, SEIAA, Shimla as ,veil as the Director, SEJAA, Slrnnla_ seekinu 
C, 

cancellation/surrender of the Environmental Clearance dated O 1.04.2016 granted in favour of Ms 

Homeland Exotica for a project area aclmeasuring 46,599.00 sq metres, whose sole proprietor 

was Mr Sund Kumar Sood. Such requests were made vidc letters dated 15.10.2019, 18.12.2019, 

02.0 I. 2020 and 14.03.2020, thereby clearly acknowledging that the Environmental Clearance was 

personal to the original pro.iect proponent, had become infructuous upon transfer of land, and 

could not be automatically rel:ed upon or utilised by i\l/s Nirvana Woods and Hotels Private 

Limited for carrying out construction on the said land Copy of the letter dated 14.03 2020 is 

appended herewith as A.ppendix-B 

7 That SEIAA, Himachal Pradesh, in apparent conrnvance with the prn1ect proponent, has 

proceeded to grant a purported transfer of the E1n-1ronmental Clearance vide communication 

elated 27 05 2025 in farnur of \h \:1rvana Woods and Hotels Prirnte L1m1ted, wnhout clue 
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application of mind and in blatant disregard of the governing legal framework. It is respectfully 

submitted that the said Environmental Clearance was inherently non-transferable in its nature, 

being project-specific and contingent upon the identity of the original project proponent, as well 

as the scope and configuration of the project as appraised. Moreover, the said Environmental 

Clearance had, in effect, already been rendered inoperative and stood surrendered in substance by 

Mr. Sunil Kumar Sood through his repeated and unequivocal communications seeking its 

withdrawal. In such circumstances, the act of SEIAA in purporting to transfer a non-existent and 

cxtmguished clearance is not only arbitrary and without Jurisdiction, but also vitiated by mala 

fides. Copy of the transfer of EC dated 27 05 2025 is appended herewith as Appendix-C. 

8 Further, it is an undisputed and demonstrable fact that M/s Nirvana Woods and Hotels Private 

Limited had not unly started and raised, but almost completed the construction of the project site 

much prior to making any application for transfer of the Environmental Clearance. Large-scale 

construction activities, including mu!ti-storeyed structures, \Vere commenced, continued and e,,..en 

completed at a time \,Vhen no valid Enviromnental Clearance existed in the name of i\.,1/s Nirvana 

Woods and Hotels Private Li1111ted, nor was any fresh appraisal undertaken by the competent 

authority That the action of SEIAA, Himachal Pradesh in granting transfer of Em1ronmental 

Clearance to a pro_1ect whose conslrucl1011 had already been commenced and substantially 

progressed without obtaining prior F1n1ronmental Clear<.-111ee-\vhcthcr by \vay of fresh grant or 

yzd1d transfcr--is 111 dlrect and Jlagrant \·1olation of the Notification dated 14.03.2017 as \\ell as 

the Office ,lemorandum elated 07 07.7.021 issued by the competent authority Both the aforesaid 

instruments cak::!.oric~1lly mcmclate that an~· pn>.1cct \\·hich has commenced co11struct1011 ,,·ithout 

prior Erl\·rronmcntal Clearance can on!y he cons1dcrecl under the ··,-w!ation cc1tcgory'- and must 

be clcetll \\·1th strictly 1n accorclzmcc \\·ith the procedure prescribed therein Copies or the 
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Notification dated 14.03.2017 as well as the Office Memorandum dated 07 07.2021 are appended 

as Appendix-D and Appendix-E respectively 

9. That not only does the impugned action amount to a clear violation of the aforesaid Notificahon 

and Office Memorandum, but the deliberate and mala fide mischaracterisation of a violation case 

as a transfer case by SEIAA, Himachal Pradesh also constitutes willful disregard of the binding 

directions issued by the Hon'ble Supreme Court from time to time. The Hon'ble Court has 

consistently held that projects undertaken without prior Environmental Clearance cannot be 

regularised through indirect or procedural means and must be appraised strictly under the 

violation framework, if at all permissible That it is fwihcr submitted that the Hon'ble Supreme 

Court has, in several judgments, adopted a stringent approach in cases where projects have been 

executed without obtaining prior Environmental Clearance, and has observed that in appropriate 

cases, demolition of such constructed projects may be the only viable course of action. The 

Hon 'ble Court has also unequivocally held that the concept of ex post facto Em·ironmental 

Clearance is contrary to the scheme and object of the Environment (Protection) Act, 1986 and 1s 

impcrm1ss1ble in la\\ That 1t 1s also pertinent to note that the larger question as to whether a 

project undertaken without prior Environmental Clearance can at all be regularised, eYen under 

the violation category, 1s presently under consnkration before the Ilon' ble i\pex Court in 

Va1111s//{/k/i ,•s. l'11ion o/India (\\'rit Petition 'fo. 139-1 of2023), and thus the issue remains sub 

Judice. Apply111g the afore:-;aid settled legal position to the fads of'thc present case, it 1s cndent 

that the nction of SEL\,\, 1-Iirnacha! Pradesh 111 granting a purported transfer of Ennronmental 

Clearanc~ to a project \\hich had ndmittedl:-,.· been undertaken ,,·ithout obta1nmg. prior EC 1s \Yholl\ 

untenable in law The transfer order dated 27.05.2025. therefc1re. amounts to nn 1rnperm1ss1hle 

attempt at post-facto legitimisation of long-standing en\. 1ronrn~ntal \·iolation:::;. 
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IO Further the Consent to Establish dated 03. 03 .20 I 7, granted by the Himachal Pradesh Pollution 

Control Board in favour of Mr. Sunil Kumar Sood for the project "Homeland Exotica," was a 

time-bound approval valid only up to 02.03.2018, and admittedly was neither renewed nor 

replaced by any fresh consent thereafter, thereby ceasing to have any legal subsistence. Copy of 

the Consent to Establish dated 03.03.2017 is appended herewith as Appendix-F. This lapse was 

duly acknowledged by the Pollution Control Board itself in its Show Cause Notice dated 

I 5 02 2019 issued to M/s Nirvana Woods & Hotels Pvt. Ltd., whet·ein it was categorically 

recorded that the project was being carried out without requisite statutory consents and without 

Environmental Clearance, in violation of the Water Act, 1974 and the Air Act, 1981. Copy of the 

Show Cause Notice dated I 5.02.2019 issued to Mis Nirvana Woods & Hotels Pvt Ltd. ts 

appended herewith as Appendix-G. Further, the ongtnal project proponent, Mr. Sunil Kumar 

Sood, had on multiple occasions expressly sought surrender/cancellation of the said Consent to 

Establtsh. rcndenng it wholly infructuous. Copy of the letter dated 14.03.2020 submitted by Sh. 

Sunil Kumar Sood for surrender of CTE is appended herewith as Appendix-II fn such 

ctrcumstances, the subsequent action of the Pollution Control Board m purpot1eclly "renewmg" 

the expired Consent to Establtsh on 15.09.2025 with retrospective effect front 02 03 2018-after 

nearly eight years-is ex facie arbitrary, ii legal, and unknown to en v1ronmental Jlll"lsprudence, as 

it amounts to impermissible post focto regulansat1011 of prolonged v1olc1tions. \foreo\ er, in !1ght 

cif th<e cornplete change in the project proponent and the nature, scZile, and configuration of thi2 

pro_1cct the \Cry concept ofrene\\"al is mc1pplicable. and the only legally permissible course was 

to seek a fresh Consent to Establish based on current pro.icct pc1rameters_ Copy of the rene\Ycd 

Consent tu Fstabl,sh elated 15 (]') 2025 rs appended hcrc\\tth as Appendix-I It is therefore 

ncccssmv t,, h,ghl,ght that such retrospectt\e rene"al of the CIT tssuecl by SU.-\.-\. 
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amounts to post-facto regularisation of prolonged violations under the Water 

(Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control of 

Pollution) Act, 1981, and defeats the very purpose of statutory environmental 

regulation. 

. 11. In these circumstances, the undersigned most respectfully requests that your good office 

may kindly take cognizance of the serious irregularities highlighted herein and initiate 

appropriate action in accordance with law. The undersigned respectfully requests that 

the above representation be examined in accordance with law and appropriate action be 

taken after considering the facts and materials placed on record. The undersigned further 

requests that an opportunity of personal hearing may kindly be granted in the matter so 

as to enable the undersigned to place additional facts, documents and submissions, if 

required, in support of the present representation and to assist the Ministry in arriving 

at a just and info1med decision. 

The undersigned sincerely hopes that the above representation will receive your kind 

and urgent consideration. 

_·ay mar, 
o Darshan Kumar, 

Ward No. 6, Dev Nagar, V.P.O 
Gagret, Tehsil Ghanari, Gagret Khas (140), 
PO: Gagret, Dist: Una, 
Himachal Pradesh-177201. 
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APPENDIX-A 
State Level Environment Impact Assessment Authority 

. Ilimachal Pradesh 
Mini.try of Environm4llt, Forest & Cl/mare C/!linge, Govenunent •I India, 

at Department ofJ;;nvlronment Science & Technology, 
Paryavaran Bhawan, Near US Club, Shimla-1 

. l'h! 0117-2656559, ffl9608 Fax: U59'09 . 
F. No. HPSEIAA120151'.l60- Mis Homeland Exotica-mixed land use construction project 

ro 
· Sb. Sunll Kumar 8-0<Jd, 
Mis Homeland Exotica-mixed land use construction project, 
143, Sector•?, Pancbkula, Haryana-134109. · 
Phone No. 092165-76999, e11U1iL· ca_stinilsood@yahOQco.in. 

Subject: Project proposal for Homeland botica-mixed lajid use constru<tion project by Sh. 
f>un.il Kumar Sood Mis Homeland Exotica-mixed land ruie construction project -
Environmental Cl<:at"lln<e-reg. · 

Sir, 
This has a reference le your application dated 21/412015 seeking prior enviromnental 

clearance for the above project under Environment Impact Assessment Notification, 2006. The proposal has 
been appraised as per prescribed procedure in the light of provisions under the Environmcht hnpact 
Assessment Notification, dated 14th September 2006 on the basjs.ofdocuments viz; Form-I, Pre-feasibility 
Report, EIAJEMP etc. by the State Expert Appraisal Committe" constituted by the competent autliority in 
its41• Meeting held on Sept. 9-11, 2015. The said project involves following salient festures: 

a. Project type 

b. Project Location 

c. Projecl Capacity 
d. Cost of Project 
e. Water rcquJremeo.t 
f. Energy requirement 
g. Green cover 
h. EMPcosts 

i. Institutional 
Mechanisms for EnY. 
Protection 

Homeland Exotica-mixed land u,;e conslruction project (Residential & 
Hotel Project). 
Khasra number 136311127/63211, 641,408,1372/426,613,626/I & 626/3, 
1374/627, 1376/1126/628, 629,630,631, 1368/1137/632, 1369/l 1371632, 
642,643,644,645,646,647,648,649, 429/l, 640, l,2,3,4,S,6,7,8,9,321/lO 
at Village-Kiyari & Rirka, Tehsil & Distriot-Shimla, H.P. 
46,599.00 sq. mtrs. 
99Crorts. 
367KLD. 
3127 KW. 
Plantation of 458 new trees of different species 1ft project area. 
For construction Phase: 
Rs. 6.00 lakhs, Recurring cost. 2.80 lakhs 
For operation Phase: 
Capital cost: Rs. 122 lakhs, Recurring cost. Rs.10.0 
The following will be responsible for maintenance of AP CDs and Solid 
\Va_ste Mnoagement sites: , 
i) Conslruction phase: Developer/ Project Proponent. 
ii) Operational Phase; Developer/ Project Proponent. 

The Sli!AA examined the proposal in its 24" Meeting held on 21• February, 2016 and considered the 
recommendations made by SEAC in its 41" Meeting held on Sept. 9-11, 2015. Afier considering tl1e 
recommendations of the State Level Expert Appraisal Committee. the State level Environmental [mpact 
Assessment Authority accords Environmental Clearance to the project as per provisions of the EIA 
Notification No. S.O. 1533 dated 14th September, 2006 of tvffoistry of Environment & Forests, Gol subject 
to strict compliance oftenns and conditions as mentioned below. The Authority reserves the right to revise, 
revoke or impose additional condition at any stage. 

P•rt-A- Speclilc Conditions: 

I- Construction Phase: 
l. ''Consent ,to Establish" shall be obtain;;d from H.P. State Pollution Control Board under 'Nater 

(Prevention and Control of Pollution) Act 1974 and Air (Prevention and Control of Pollution) Act 1981 
/ v}-~)'Jo ~{ Mis Homeland Exotica"mixed l:md u~e construction project 1/5 

- _\ ./ - ,,_ 
SY) I "C/<">/ '-'' f 

q --S;}c~cn omcer. 
r,y.art11ent oi Envfronm-'.lnl, ScJoriCfJ i~'lnok;e1 -", 
L!rmate Chznge, Stiiml:J. H.?, 
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a copy of same shall be submitted to State Environment lrnpact Assessment Authority {SEIAA) before 
sfarl of any construction work at the site. 

2, Provisions shall be made for the housing of labour within the site with all nooessa,y inmislnlcturo and,, 
facilities such as fuel for cooking, mobile toilets, mobile STP, safe drlhking water, medical health care, 
creche etc; The housing may be in the fonn oftempora,y sbuctures to be removed after the completion 
of111e project · . ·. · · . · · . · •• · . · · ' 

J. AU required sanitary and hygienic measures should be taken befol'1l, during and after the CQlllj>letion of 
project 

4. A First Aid Room wlll be provided in the project beth during construcdon and operation phase of the 
project. · · · · · 

5. Adequate drinking water, fuel and sanitary fadlities should be provided for construction workers at the 
site. Provisions Should be made for mobile toilets, . . . . . 

6. The Slife disposal of waste wMer and solid wastes generated during the construction phase should be 

ensured, . ·.· .· . . . . .. · , .. 
7. All the top· soil excavated during construction. activities .sh?uld be stored for use in 

horticulture/landscape development within the project site. 
8. Disposal of muck including excavated material during constrnction phsse should not creete any adverse 

effects on the neigh~oring communities and disposed-off taking the necessazy precautions for general 
safety and health '!Spec ts of public, only in approved sites with the approval of competent authority. 

9. S9il and ground water ssrnples shall be go1 tested from authorized agency to ascertain Iha! there is no 
threat fo ground water quality by leaching of heavy metals and other to,do contarn.i.nants. 

JO. Any hazardous waste generated during construction phase should be disposed off as per applicable rules 
and. norms with necessaty approvals of the competent authority, Diesel generator sets during 
consbuction phase sbould have acoustic enclosures and should conform to Environment (.Protection) 
Act, 1986 and Rules fnlnied there under for air and noise emission standards. Low sulphur diesel type 

· should be used. 
l l. The diesel required for operating DG sets shsll be stored in under tanks and if required, clearance from 

Chief Controller of Explosives shall be taken. 
12. Vehicles/ equipment deployed during construction phase should be in good condltion and should, 

confonii to applicable air and noise emission standards, sh0uld-have \/Chicle pollution check certificate 
and should be operated only during non-peaking hours. · 

13. Ambient noise levels should confonn to residential standards both during day and night Only limited 
necessary construction should be done during night time'. Fortnightly monitoring of ambient air quality 
(SPM, SO2 and NOx) and equivalent noise levels should be ensured during construction phase should 
be closely monitored during construction phase so a., to conform to the stipulated standards fixed by the 
com_J}ete·nt authority. Stoml water control and hs re.use for various applications as per guidelines. 

14. Boundary wall shall be constructed in .such a manner as not to be obstructing the flow of storm waler. 
Necessary arrengernent shall be made for the drainage of surrounding l!l'ea. 

15. Water deniand during construction should be reduced by use _of j,rc~mixed concrete, curing agents and 
other best practices and technologies available. 

16. Permission to draw grou~d water shall be obtained froJ? the competent Authority prior to construction/ 
operation of the project, Opaque wall_should meet perspective requirement as per Energy. 

17. Conservation Building Code which is proposed to be mandatory for all nit conditioned spac.es while it is 
operational for non~sir conditioned spaces by use of -appropriate thermal insulation material to fulfill 
requirement. 

l 8, Regular_supcrvision of the above und other measures for monitoring should be in place all though the 
construction phase, so as to avoid disturbance to the surroundings. 

19. The proponent shall be liable for action undet the Environment (Pi-otection) Act, l 986 for the vfolation 
of any provision of the said Act. 

II- Operational Phase: 

l. The installation of the Effluent Treatment Plant/Se\v~ge Treatment Plant (STP) should be certified by 
an independent cxpen and a report in this regard should be submitted to the Member Secretary, 
HPSEIAA at Director. Department of Environment, Science & Technology before the project is 
commissioned for operJtion. Treated eflluent emanating from S111 shaU b~ recycled/ r~used to the 
maximum extent possible. Treatment of 100% grey water by decentraliied treatment should be done. 

-:'+t/c-'Jt.-{. 
. \. 1/ ;::. 

t., ... ...,,,~"1 
) .,-

Sccticn Offi(<;r, 
· ;;~.;.·:rr;c:1101 En\:100.mi?ni, Sdinro kChnc/,'.',g'f !. 

~-:, :;~;!8 Ch:inr;'J Shin~a, H.P. 

J\1/=; Hom~!and Exotica-mixed fond use construction project 2/5 
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.. 
·Discharge of ll!lused treated effluent shall confonn to the nonns IIJ)d standards prescribed: Necessary 
meaaures should be made to mitigate the odour problem from STP. · 

2. The solid waste generated should be properly «illected and segregated. Wet garbage should be 
composted and dry/inert solid waste should be disposed of to the approved sites . for land filing after 
recovering r¢eyclable materials. · . .. · ···. •. ·• . ·· 

3. i>iesel power generating sets proposed as source of backup power for elevators ,md commonarea 
i!Jµrnination during opemion phase should be encli>sed .· type and conform to mies made under the 
Environment (Protection) Act, 1986. The height of stack of DO sets should be equal to the height 
ne;,ded for the combined !"tpaeity of all prop<wed 00 sets. The proponent shall be required to use low 
stilphur diesel. The location of the DG sets may be decided In consultation with the competent 
alllhority. . . . 

4. NolSll pollution should be controlled to ensure that it does not exceed the presoribed stan®ds. During 
night time the nolSll levels measured at the boundary of the building shall be restricted to the 
permissible levels to comply with the prevalent regulations. . . · 

S. The green belt of the adequate width and density preferably with local sp,cles along the periphery of 
ti)• plot shall be raised so as to provide protection against particulates and noise .. 

6. Weep hole~ In the compound walls shall be provided to. ensure natural drainage of rain water in the 
caichment area during lhe monsoon periods. . . . · . 

7, Rain water harvesting for roof run-off and surf.,.; rurt--off, as pet plan submitted should be 
implemented. Before recharging the· surface run oft: pre treatment must be done to remove so.pended 
matter, oil and grease. · , 

8. The bQre well for rainwater recharging should be kept at least S mtrs. above the highest ground water 
table. , 

9. The ground water level and its quality should be monitored regularly in consultation with Central 
Ground Water Authority. 

IO. Traffic congestion near the enay and exit points from the roads adjoining the proposed project site must 
be avoided. Parking should be fully internalized as per norms prescribed by tho Competent Auihority 
and no public space should be used for this purpose. 

l l. Energy conservation measures like installation of CFLs for the lighting the surrounding arcas/outsid.e 
areas the building should be integral part of the project design and should be in place before project 
commissioning. Used CFLsl TFLs should be properly collected and disposed oft7 sent for recycling as 
per the prevailing guidelines/ rules of tl\e regulatory authority to avoid mercury contamination. Use of 
solar panels may be done to the possible extent. 

12. Adequate steps should be taken lo prevent odour problem from solid waste processing site and STP. 
13. Sprinkling of water etc. be used for air pollution control during construction phase so as to avoid 

disturbance to the surroundings. 

Part-B- General Conditions: 

I. The environmental safe guards contained/given· in the proposal for management of environmental 
pollution should be implemented in letter and spirit. 

2. Six month]y environment monitoring reports sh~ll_ be submitted to the State Environment Impact 
Assessment Authority and Ministry of:Envitontl).ent & Forests Regional Office at Dehradun. 

3. Officials from the State Environment Impact Assessment Authority, Regional Office of MoEF, 
Dehradun and Department of Environment, Science & Technology GoHP who would be monitoring the 
implementation of environmental safeguards shall be given full cooperation, facilities and documents/ 
data by the project proponents during their inspection. 

4. In the case of any change (s) in the scope of the project, the project would require a fresh appraisal by 
this Authority. 

S. The SEIAA reserves the right to add additional safeguard measures subsequently, if found necessary, 
and to take action including revoking of the environment clearance under the provisions of the 
Environment (Protection) Act, 1986, to ensure effective implementation of the suggested safe gu,uds 
and measures in a time bound and satisfactory manner. 

6, All otl\er statutory clearances shall be obtained, as applicable by the projc<:t proponents. 
7. These stipulations would be enforced among otheis under the provisions of Water (Prevention and 

Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the 
Environment (Protection) Act, 1986, the Public Liability (Insurance) Act,. 199 l and EnYironment 
Impact Assessment Notification, 2006. 

oJJtJ:~'{ 
; 4/C),j 
''-.. _r -~-

•• l ,,,1 ,,,, ", ') ,'J, 

<,;'i'!l:1,; ,t)" 
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8. Enviroomental Clearance is subject to fmal order of the Hon'ble Supteme Court of India in the mattet' of · 
Goa Foundation Vs. .Union <>f India in Writ Petition (Civil) No. 460 of 2004 as rnay be applicable to . 
this project. · · · _.· · . ,. 

9. Any appeal· against this environmental clearance shall lie with the National Environment Appellate 
Authority; if preferred; within a period of 30 days as prescribed under Section 11 of the National 
Environment Appellate Act, 1997. 

Part-C. Spedlll Condltloas: 

I. The proj;,.I Proponent shall submit the Water balance sheet, Carbon balance sheet and Energy balance 
shl'Ct to the authority from lime lo time. · 

2. Tlteafrpollution control devices /STP shall be installed with interlocking with the main electric supply 
to the unit having independent enerB}' meter respectively. 

3. The Project Proponents shall submit returns/ d\llails ofrecyclabie wastes, and other solid wastes which 
shall be generated from the process to the Authority regularly. . 

4. The HP SPCB shall conduct regular monitoring of ~missions and 1realed air, water quality of the 
project. ·._._ . · . .. . . . . 

5, The Proponent shall un_dertalce installation and COlllltlissioning of the requisite' pollution control devices 
concurrent with the construction of proµosed project and shall submit progress report to the Aulhoiity. 

6. The costS of EMP shall he as per lit• proposal under CQDstruction phase (Capital cost: ~ 6.00 lakhs, 
Recurring.cost. 2,80 lakhs) &Operation pbase{Capital cost Rs. 122 lakhs, Recurring cost Rs.10.0). 

7. The unit shall install DG set shall he provided with proper exhaust muffler and stack height with DO set 
and other fugitive emission sources shall be more than l 0-15 feet above room level. Nonns prescribed 
for 00 Seisin the Environment (Protection) Rules, 1986 shall be complied with. 

8. The Project Proponents shall provide the appropriate mechanism for the collection, segregation, 
treatment and disposal of municipal solid waste. The waste will be collected at a specific dumping site 
inside of the project premio-es through local occupants and safa/ lwramcharies as proposed. • 

9. The Project Proponents shall install Sewage Treatment Plant (STP) of 400 KLD with SBR Technology• 
for treatment of sewage. .: 

10. The Project Proponent shall colle<:t the rain water by constructing Rain Water Harvesting pits . 
measuring 6M x 4M x SM as proposed and the total capacity of four RWH (Rain Water Harvesting) 
shall be 480 m'. The stored rain Water shall be utilized regularly for non-drinking usages including 
firefighting, landscaping. water fall apart from domestic use as proµosed. 

11. The Project Proponent shall conserve energy through use of Solar light in garden area, open parking 
area and solar water heater for hot water. The total 13.83 lacs units/annum energy should be saved. 

12. The project proponent shall maintain the existing road for about 500-1000 mtrs. outside the project area 
for about five years post commissioning of the project and shall construct rain shelter on that road under 
proposed CSR activity with budgetary allocations. 

13. All the hazardous wastes shall be managed as pe, the Manufacture, Storage and Import of Hazardous 
Chemical Rules, 1989, as amended to date for Isolated Storage and Haz.ardous Waste (Managemen~ 
Handling and Trans Boundary Movement) Rules, 2008 as amended from time to time under 
Environment (Protection) Act, 1986 and authorization from prescribed autl1ority under the Rules shall 
be obtah,ed. 

14. Onsite and offsite Emergency Plans shall be prepared for storage & handling of chemicals by the 
proponent under the Manufacture1 Storage and Import of Hazardous Chemical Rules, 1989, as amende-0 
to date, if any, 

15. All non•bawrdous wastes of domestic originated from the hostels, r~sidential areas, offices etc. shall be 
strictly managed as per the provisions of Municipal Solid Wastes (Management and Handling) Rules, 
2000 as amended from time to time, if any. 

16. The unit shall undertake Public liability insurance and shall identify accidents duo to fire/ spillage and 
provide adequate measures to deal with sllch accidents. 

17. The Project Proponent shall ensure that there are proper arr.lllgements for management of occupational 
health and safety in al.!-cordance with the law as required for machinery safct;i

1 
personnel safety ahd 

health care, frr~ & explosion safety and shall have proper onsite and offsitc emergency plans in place, 
The hlbourers shall be provided with gumboots, aprons, gloves, hamlets etc. desired health safety 
equipments for their safely during the operational stage of the project. 

,/J-//e._th.cl 
'), 11..:~ •. 

~:,~•! ':L 
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I&. The total power demand for the project shall be 3127 KW (2061 KW for residential+ 1066 KW for 
Hotel) as proposed. 

Endst No. As Above. J (l · · 
Copy lo following for tuither nectssary action: . 

Yours sincerely, 

. Member Lreta.-y 
St,ue Level Environment Impact Assessment Authority· 

(

. · _
1 

. . . Himachal Pradesh 
Dated: •1 ,.....2016. .· · • 

I. The Secretacy (Environment), Minist,y of Envirooment, Forest& & Climate Change, Indira 
Paryavaran BhaWllll, Jor Bagh Road, New Delhi - 110003 · . . · 

2. The Chairman, Central Pollution Control Board, Him PJ!rivesh Bhawan, CBD-cum-office Complex, 
l:last Arjw, Nasa,-, New Delhi-110032. . . 

3. TheChainnan, Himachal Pradesh State Pollution Control Board, Shimla-171009. 
4. The Director (Environment, Science & Technology) to the Goffi', Shim)a-171001. 
5. Adviser (JA), Ministry of Environment, Foie$ts &. Climate Change, Indira Paryavaran Bhawan, Jor 

Bagh Road, New Delhi - l 10003. . 
6. Additional Pr. Chief Conservator of Forests, Ministry of Environmen~ Forest & Climate Change, 

Regional Office, Clo Forest Research Institute, P.O.New Forest, Dehradun, Uitrakhand 248006. 
7. Monitoring Cell, Ministry of Environment, Forests & Climate Change, Indira Paryavaran Bhawan, 

Joara'gb Road, New Delhi • I l 0003 . . ~·· · . 
8~~~ ~. 

· . Member retary 
State L<,vel Envirorunent Impact Asses,ment Authority 

· 'i)/Himaehal Pradesh 

}.Vs Homdan<l Exotica-mixed land use constru·.::tion project 5/5 
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SPEED POST/ BY HAND/EMA.EL' APPENDIX - B 
. From : Sunil Kumar Sood, 

House No.143, Sectors 7, 
Panchkula -B4109 

.. , .. (Haryana) ,-· _ 
S~.D .. C. __ Rana _.· ... ·. . Dated: 14.03.202Q_' · 
Director · . · · · · . . · · · l 
State Level Enviibrimehtiilipact AssessmentAuthority, · . 
Himiichal Pra\Jesh, .. · · · · , • . .. ·. . . . · .. . . i 

1 
__ < · .. 

Ministry of Enviroil.ilient, Forest & Climate Change; . . f i {E_[f~o· 
0
--~ ; 

Cfovemment of India, . .. . . . · .· ... · · . · .. · · · · • · · ·. , ~. ' ·. )\)/ .. 

~t!:t=:~~~~Jt:i~~g~b~bi!1~;c~ology, • ./ .· O 7 .JAN 2ozi , . 

:=i~:::::::~:Nl.•: SlJJ{RENDER·•_()F .•. EW~l~/ 
CLEAHANCE cRiN'EbIN FAVOUR OF:M!s Itbmci:NJJ.EX6TidA 
VIDE LETTER N'ol RNO.',IIPSEIAAl20JS/360- llonieland; Exotica ~ 
mh:ed . land use:. construdion Project . dat~d OJ.04;2016 {SOLE 
PR(:)PRIETOR SUNIL KU.MAR SOOD) ON LAND Jl,ffiASURING 46599 
SQ.MTllS. . . 

~¢at Sir,' . ·. · ._ •.·.·.•· .... - . ·. 
/;;':','.. Xui:tpbt, i~.1Jl1. i1fre~ tlii,ted .. 1s}d.2oi 9/ls. i?,2019 and 02:01 .2020, · I 
SUniVKuciarSpod submit that the Eiiviroi-urientai Clearance graritediistied vide 

Vciiir 'iiru.J• l~tiJtio:1 F'.NO. HPSEIAA/2015/360- Homeland. Exotica - mixed 
d,. ···•-~·l L a·;<·-:!•'.', !.~'.'.''.·1~t·:_11 -... :. . _ . . _. :· .. .-· 

land 11,5eiconstniction;.Project. dated 01.04.2016. I submit thatsirtce long I have 

. ~iW,1hl\\:•~/;:¥~9i;{I ;b;reby swrender thes~id Envitorunental Clearance . 

dated 01 .o4.2016issued in my favoiii-. 

li1Js/, dtawiffe:J&i~'fattention to your ottice letter no; HPSEIAAJRTI/ 2010 / 

~rr;\;9~;~.~;~fi1:;;iil)t.~~ IO; ~ugust 2018 stating No Environme~t~l Cle~ce 

sti,lleenrgninted to 11/s Nu-vana Woods and Hotels Pvt. Ltd. Village Kiy.µi, 
. -

District Sbimla H.P. However, request from Sh, Sunil Kumar Sood for change 
1. ,i, _; " , • . 

ot riame ,from lv'.JsJfon1eland Exotica to Nirvai1a Woods is under process. The 

Copy ◊~the sa,m1,iseo:clos~dhere1yi~,:It issubmitie<l tli,itHomeland Exotic.ias 

y.ell as Nirvana Woo¢; are my.Sole Pr6prietorshlp rmns and the Sole Proprietor 

fun1il'!/$ Nm;ana Woods to totally difference firn1 than Nirvana Woods and 

Hotels ht. Ltd., which is a registered company under the Companies A,;t. 
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1 

\ 

I fi.uiner ,staie that the land measuring 03:17"08 hectares on which illegal / . . . 

unauihotized construction has been done by Mis Nirvana Woods and Hotels 
. . .,· 

Pyt. Ltd,, the title of land measuriqg'.05-17•68 hectares is, .under dispute 'in 

COMS No. 23 of 2018 bef'ore the Hen'~!e,Higli'Court ofIB4la0hal Pradesh as ... 

c◊nsideratfon of Rs. · 10.32 crores for _sale cif iand. has not ~eri paid to me bv 

Nirvana Woods and Hotels Pvt. Ltd. 

Thanking )'OU; ' .. 

To~ f~thfully, 

.· . 

(Sunil Kum;ir Sood) 
Encl: As above 

· .. .:.: D'ff5DAY 
o 7 JAH zozz 

Reuc1,,r <\j ,.,cl,}1:,trar 
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I 

SPEED POST/ BY HAND/EMAIL. 
From : Sunil Kumar Sood, 

House No.143, Sector-7, 
Panchkula -1341 09 

(Haryana) 
Sh. RajneeshJ.A.S Dated: 14.03.2020 
Secretazy Enviroiunent and Chairman, ,. · • ~. -,:~-:::-----
State Level Envjronment Impact Assessment Authority r ILE U TOUA i./ 

. Himachal Pradesh Secretariat O 7 . f 
New Shimla JAN 20ZZ · 

: Email: envsecyhp@nic.in Reauc:( :c, ntt!Ji~ff&; 

SUB :CANCELLATION/ SURRENDER OF ENVIRONMENTAL 
CLEARANCE GRANED IN FAVOUR OF MIS JidMELAND EXOTICA 
VIDE LETTER NO. F.NO. HPSEIAA/2015/360- Homeland Exotica . ~ 
mixed 'land use ~onstruction Project dated 01.04.2016 (SOLE 
PROPRiETOR SUNJL KUMAR SOOD) ON LAND MEASURING 46599 ·. 
SQ

. MTRS. . ·,1;-1; . '· . . . . "' ,, ~ . . . . 

Dear Sir, 

,:.,, 1;.,F,\l{tg9r
1 

ti) .!,ll.Y letters dated 15.10.2019, 18.12.2019 and 02.01.2020, I 

Siin:iJIKlli:n::rr Sood submit that the Environmental Clearance granted issued vide 
Sii_.-1]\: 1 .:_,_.it::: ·JJ,;•111,i',_.,; I · .. I . 
ff11:lf,!'lp,f7,.Ie.t;t% 1/ihf-NO. HPSEIAA/2015/360- Homeland Exotica - mixed 

hind \lSe c6nstruction Project dated 01.04.2016. I submit that since long I have 

~b~d~i1 ~y ~JoJ~~t. I hereby surrender the said Environmental Clearance 

tiateli•01:04.!2M0isscled in my favour. 
{':t "t '•I·.:_:\•., l \: -~ ;k -~ l 
\JifJq. ~ t -~.t'J 1K ~1\•1 i ,. • 

I>ills<J'dra\viybur'ikihd attention to your office letter no. HPSEIAA/RTI/ 2010 / 
Q"'.~-a"~rj;l:nJ 1:·:·,:.ii.t i!.U.", n · L ., ' ... 
~~] VQ\,l!_::- 2174 dated 10 1 August 2018 stating No Environmental Clearance 

h.as b~en granted to M/s Nirvana Woods and Hotels Pvt. Ltd. Village Kiyari, 
I ii. : 1 .:1;: . · . · , 
District Shimla H.P. However, request from Sh, Sunil Kumar Sood for change 

of nam~ /Tom M/s,ffomdand Exotica to Nirvana Woods is under process. The 

c.opy, ofthe,sarne is enclosed herewith. It is submitted that Homeland Exotica as 

wel! as,Nirvana Woods are my Sole Proprietorship firtns and the Sole Proprietor 

fo:m N/s ,Nir,iJ,lla ,Woods to toialJy difference finn than Nirvana Woods an.d 

Hotels ,l!,i,,Ltd. whi<;h is.a registered company under the Companies Act 
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I further state that the land measuring 0~-17-68 hectares on which illegal / 

unauthorized construction has been done by Ml& Nirvana Woods and Hotels . . . 
Pvt: Ltd., the title of land measuring 03sf7-68 hectares is under dispute in 

COMS No. 23 of 2018 before the H le High Court ofHimachal Pradesh as 

consideration of Rs. 10.32 crores for sale of.land has not been paid to me. by 

Nirvana Woods and Hotels Pvt. Ltd. 

Thanking you, 
Yours faithfully, 

(Sunil Kumar Sood) 
Encl: As above 

' . 

f½•L<.:,_ .-.. _ .. ·~~:•~·.::.,. 
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SPEED POST/ BY HAND/EMAIL 

From : Sunil Kumar Sood, 

House No.143, Sector-7, 

Panchkula -134109, (Haryana) 

Sh. D.C. Rana Dated: 14.03.2020 
Director 
State Level Environment Impact Assessment Authority, 
Himachal Pradesh, 
Ministry of Environment, Forest & Climate Change, 
Government of India, 
at Department of Environment Science & Technology, 
Paryavaran Bhawan, Near US Club Shimla - 1 
Email: dc.rana04@nic.in 

SUB: CANCELLATION/ SURRENDER OF 

ENVIRONMENTAL CLEARANCE GRANED IN FAVOUR OF 

M/S HOMELAND EXOTICA VIDE LETTER NO. F.NO. 

HPSEIAA/2015/360· Homeland Exotica - mixed land 

use construction Project dated 01.04.2016 (SOLE 

PROPRIETOR SUNIL KUMAR SOOD) ON LAND 

MEASURING 46599 SQ. MTRS. 

Dear Sir, 

Further to my letters dated 15.10.2019, 18.12.2019 

and 02.01.2020, I Sunil Kumar Sood submit that the 

Environmental Clearance granted issued vide your office 

letter no. F.NO. HPSEIAA/2015/360- Homeland Exotica -

mixed land use construction Project dated 01.04.2016. I 

submit that since long I have abundant my project. I hereby 

surrender the said Environmental Clearance dated 

01.04.2016 issued in my favour. 
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I also draw your kind attention to your office letter no. 

HPSEIAA/RTI/ 2010 / 25-VOL-II - 2174 dated 10th August 

2018 stating No Environmental Clearance has been granted 

to M/s Nirvana Woods and Hotels ,Pvt. Ltd. Village Kiyari, 

District Shimla H.P. However, request from Sh. Sunil Kumar 

Sood for change of name from M/s Homeland Exotica to 

Nirvana Woods is under process. The copy of the same is 

enclosed herewith. It is submitted that Homeland Exotica as 

well as Nirvana Woods are my Sole Proprietorship firms and 

the Sole Proprietor firm N/s Nirvana Woods to totally 

difference firm than Nirvana Woods and Hotels Pvt. Ltd. 

which is a registered company under the Companies Act. 

I further state that the land measuring 03-17-68 hectares 

on which illegal / unauthorized construction has been done 

by M/s Nirvana Woods and Hotels Pvt. Ltd., the title of land 

measuring 03-17-68 hectares is under dispute in COMS No. 

23 of 2018 before the Hon'ble High Court of Himachal 

Pradesh as consideration of Rs. 10.32 crores for sale of land 

has not been paid to me by Nirvana Woods and Hotels Pvt. 

Ltd. 

Thanking you, 

Yours faithfully, 

Sd/-

(Sunil Kumar Sood) 

Encl: As above 
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SPEED POST/ BY HAND/EMAIL 

From : Sunil Kumar Sood, 

House No.143, Sector-?, 

Panchkula -134109, (Haryana) 

Sh. Rajneesh I.A.S ' Dated: 14.03.2020 

Secretary Environment and Chairman, 

State Level Environment Impact Assessment Authority, 

Himachal Pradesh Secretariat 

New Shimla 

Email: envsecyhp@nic.in 

SUB: CANCELLATION/ SURRENDER OF 

ENVIRONMENTAL CLEARANCE GRANED IN FAVOUR OF 

M/S HOMELAND EXOTICA VIDE LETTER NO. F.NO. 

HPSEIAA/2015/360- Homeland Exotica - mixed land 

use construction Project dated 01.04.2016 (SOLE 

PROPRIETOR SUNIL KUMAR SOOD) ON LAND 

MEASURING 46599 SQ. MTRS. 

Dear Sir, 

Further to my letters dated 15.10.2019, 18.12.2019 

and 02.01.2020, I Sunil Kumar Sood submit that the 

Environmental Clearance granted issued vide your office 

letter no. F.NO. HPSEIAA/2015/360- Homeland Exotica -

mixed land use construction Project dated 01.04.2016. I 

submit that since long I have abundant my project. I hereby 

surrender the said Environmental Clearance dated 

01.04.2016 issued in my favour. 
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I also draw your kind attention to your office letter no. 

HPSEIAA/RTI/ 2010 / 25-VOL-II - 2174 dated 10th August 

2018 stating No Environmental Clearance has been granted 

to M/s Nirvana Woods and Hotels Pvt. Ltd. Village Kiyari, 

District Shimla H.P. However, request from Sh. Sunil Kumar 

Sood for change of name from M/s Homeland Exotica to 

Nirvana Woods is under process. The copy of the same is 

enclosed herewith. It is submitted that Homeland Exotica as 

well as Nirvana Woods are my Sole Proprietorship firms and 

the Sole Proprietor firm N/s Nirvana Woods to totally 

difference firm than Nirvana Woods and Hotels Pvt. Ltd. 

which is a registered company under the Companies Act. 

I further state that the land measuring 03-17-68 hectares 

on which illegal / unauthorized construction has been done 

by M/s Nirvana Woods and Hotels Pvt. Ltd., the title of land 

measuring 03-17-68 hectares is under dispute in COMS No. 

23 of 2018 before the Hon'ble High Court of Himachal 

Pradesh as consideration of Rs. 10.32 crores for sale of land 

has not been paid to me by Nirvana Woods and Hotels Pvt. 

Ltd. 

Thanking you, 

Yours faithfully, 

Sd/-

(Sunil Kumar Sood) 

Encl: As above 
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~;:;r:fct 

.File No:HP/'.>MAA/2015/360 
Government of India 

Ministry of Environment, Forest a.nd Climate Change 
(Issued by the State Environment Impact Assessment Authority(SEIAA), 

HIMACHAL PRADESH) 

*** 

Dated 27/05/2025 

To, 

Subject: 

Sir/Madam, 

Tushar Gupta 
Mis Nirvana Woods & Hotels Private Limited 

VILLAGE RIRKA AND KlYARI, TEHSIL & DISTRICT SHIMLJ\, KIYARI AND RIRKA, 
SHlMLA, HIMACHAL PRADESH, 171004 

nirvanawoods.shimla@gmail.com 

Grant of Trnnsfer of Environrncnrnl Clearance (EC) to the project under the provision of the EIA 

Notification 2006 and as amended thereof regarding. 

This is in reference to your applicution submitted to SEIAA vide pwposal number 

SIA/HP/INFRAZ/532975/2025 dated 07/04/2025 for grunt of transfer of Environmental Clearance (EC) 

to the project under the provision of para 11 of the EfA Notification 2006-and as amended thereof. 

2. The paiiiculars of the proposal are us bdow : 

(i) EC Identification No. 

(ii) File No. 

(iii) Clearance Type 

(iv) Category 

(v) Project/Activity Included SchC'dulc- No. 

(vii) Name of Project 

(viii) N:unc of Company/Organization 

(ix) Location of Project (District, State) 

(x) Issuing Authority 

(xi) EC Date 

(xiii) Details of Transfrrcc 

(xh) Details of Transferor 

EC25C3801 HP5659702T 

HPSEIAN2015/360 

Transfer of EC 

B2 

8(a) Building/ Construction 

Nirvana \Vl)Ods & Hotels Private Limited 

SHIMLA, J IIMACHAL PRADESH 

SEIAA 

01/04'2016 

M1s l\'irvan:1 \Voocls & Hotels Private Limited 
VILLAGE RlRlv\ A'sD KIYARI, TEHSIL & 
DISTRICT SHI\-ILA, KIYARI AND RIRKA, 

SHIMLA, lilMACIL\L l'RADESH, I 7 I 00,J 

Homeland Exotica. VllLACTE RlRKJ\ AND 
K!YARI, TUTIKANDI, SHIMLA,KIYARJ J\ND 

RIRKA,23,2, 17100,J 

SIA/HPIINFRA2l532975/2025 Page ·J of 3 
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• 

l. rn view of the particulars given in the Para I above, the project proposal interalia including Form-7 were submitted to 

the SEJAA under the provision of Para 11 of the EIA notification 2006 and its subsequent amendments. Details in 

Form 7 can be accessed on PARIVESH portal by scanning the QR Code above and can also be accessed at click heri:::. 

2. Online application bas been received for transfer of EC which was earlier granted on dated 1/4/2016 to Sh. Sunil 

Kumar Sood, Mis Homeland Exotica for mixed land use constmction project at Village Kiyari & Rirka, Distt. Shimla. 
Sh. Pankaj Gupta after his death had requested to transfer the EC earlier granted to Sh, Sunil Kumar Sood in the name 

ofM/s Nirwan Woods & Hotels Pvt. Ltd. 

3. As per the online record, the application for transfer of EC was also submitted on PARIVESH 1.0 p01ial vide proposal 

No. SINHP/MIS/307077/2023 submitted on PARIVESH 1.0 po11al the PP had applied for Transfer of EC. But, the 

applicant has stated that there were some technical issues on P ARIVESH 1.0 portal regarding uploading of documents. 

4. The project proponent was informed that as per the diredions from the MoEF&CC, Govt. of India issued vide OM No. 

IA3-!9/95/2021-IA-JJI dated 6th.October, 2021, Member Secretaries in the Ministry and State Environment Impact 

Assessment Authority (SEIAA) are directed to issue system generated EC letter and any new EC issued on or after 

20.10.2021 without EC identific.ation number & e-sign shall be treated as invalid. Therefore, no physical application 

and off-line request was considered and no oft1indphysical EC approvals wcie issued by SEIAA, I-Iimachal Pradesh 

unless it was received·& processed Online on PARIVESH portal. The project proponent was advised that in order to 

resolve technic.il issues, the matter may take up with the Ministry or apply on P ARIVESI-I 2.0 portal. The project 

proponent re_-submitted the application on PARIVESH 2.0 portal. 

5. The SETAA has examined the requisite infonnation/documents required for transfer of EC in accordance with the 

provisions contained in· the Environment Impact Assessril~nt (EIA) Notification, 2006 & further amendments thereto 

and herCby accord.-, Transfer of EC dated Invalid date to M/s Nirvana \Voods & Hotels Private Limited under the 

provisions of EIA Notification, 2006 and as am.!n<le<l thereof subject to compliance of EC conditions issued vide EC 

letter dated I /4/2016. 

G. The SE[AA may revoke or suspend the clearance, if implementation of any of the EC conditions is not satisfactory. 

The SEIAA reserves Lhe right lo stipulate additional co.nditions, if foun"d 11ecessa1y. 

7_ The PP is under obligation to implement commitments made in the Environment Management Plan, \vhich fom1s pati 

of this EC issued vidc <lated 1/4/20!6. 

8. This issue with the approval of the Compdent Authority._ 

Copv To 

I. The Secfetary (Envirnnmcnt), Ministry of Environment, f?orests & Climate Change (MoEF&CC), GoI, Indirn 

Paryavarnn I3hawan, Jor I3agh Road, New Delhi - 1 l 0003 . 
2. The Chaimian, Central Pollution Control Board, Him Parivesh Bhawun, CBD-cum-officc Complex, East Arjun Nngar, 

New Delhi-I I 0032. 
3. The Chairman, Himnchal Prmk~h State Pollution Control BomJ 1 Shimla-171009. 
4. The Director (Environment, Science & Technology) to th-: GoHP, Shim!a-171001. 

5. The Adviser (IA), MoEF&CC, Gol, Indira Paryavar,rn Bhawan, Jor Bagh Road, New Delhi - I I 0003. 
6. The Integrated Rcgionnl Otfo;c, MoEF&CC. COO Complex, Shivalik Khaml, Longwood, Sllimla, HP-171001. 

7. The Monitoring Cell, i\.-foEF&CC,Gol, Indira Paryavuran Bhawan, Jor Bagh Road, Nc\V Delhi - I 10003 

8. Record File. 

Addltiom1I EC Conditions 

I. The project proponent shall obtain neccssury approv;.il from the Deplt. of Revenue, as may be applicable, under S~crion 

I l 8 of HP Tenancy & Land Reforms Act. 
2. The project proponent shall ensure thnt the construction is carried out as per lhc Nation~d Building Codes applico.blc to 

the area under strict sur~rvision of technical institLtle ofnation~il repute. 

3. The requisite appro\·a! from the HP Real Estate Regulatory Authority shall be taken. 
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• 

Send Approval Copv To {In case of multiple use comma as separator) 

SIAIHP/INFRA2/532975/2025 

Signature Not Verified 

Digitally Signecr-G:)h DC Rana 
Member SecretaCl{SEIAA 

Date: 27/05/202~ 

f'age 3 of 3 
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APPENDIX-D 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE 

CHANGE NOTIFICATION 

New Delhi, the 14th March, 2017 

S.O. 804(E).-Whereas, a draft notification under sub-section 

( 1), and clause (v) of sub-section (2) of Section 3 of the 

Environment (Protection) Act, 1986 (29 of 1986) was 

published in the Gazette of India, Extraordinary, Part II, 

Section 3, sub-section (ii), vide number S.O. l 705(E), 

dated the 10th May, 2016, as required by sub-rule (3) of 

rule 5 of the Environment (Protection) Rules, 1986, for 

finalising the process for appraisal of projects for grant 

of Terms of Reference and Environmental Clearance, 

which have started the work on site, expanded the 

production beyond the limit of environmental clearance 

or changed the product mix without obtaining prior 

environmental clearance under the Environment Impact 

Assessment Notification, 2006 inviting objections and 

suggestions from all persons likely to be affected 

thereby within a period of sixty days from the date on 

which copies of Gazette containing the said notification 

were made available to the public; 

2. And whereas, copies of the said notification were made 

available to the public on the 10th May, 2016; 
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3. And whereas, all objections and suggestions received in 

response to the above mentioned draft notification have 

been duly considered by the Central Government. 

4. Whereas, subject to the provisions of the Environment 

(Protection) Act, 1986, under sub-section (1) of section 

3 of the Act, the Central Government has the power to 

take all such measures as it deems necessary or 

expedient for the purpose of protecting and improving 

the quality of the environment and preventing, 

controlling, and abating environment pollution; 

5. Whereas, section S of the Environment (Protection) Act, 

1986 empowers the Central Government to give 

directions which reads as "Notwithstanding anything 

contained in any other law but subject to the provisions 

of this Act, the Central Government may, in the exercise 

of its powers and performance of its functions under 

this Act, issue directions in writing to any person, 

officer or any authority and such person, officer or 

authority shall be bound to comply with such 

directions; 

6. Whereas the Ministry of Environment, Forest and 

Climate Change issued Office Memoranda dated 

12.12.2012 and 27.06.2013 to establish a process for 

grant of environmental clearance to cases of violation. 

7. Whereas, the Hon'ble High Court of Jharkhancl had 

passed an order dated the 28th November, 2014 in W.P. 
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(C) No. 2364 of2014 in the matter of Hindustan Copper 

Limited Versus Union of India in which the High Court 

held that the conditions laid down under Office 

Memorandum dated 12th December, 2012 in paragraph 

No. 5 (i) and 5 (ii) were illegal and unconstitutional and 

had further held that action for alleged violation would 

be an independent and separate proceeding and 

therefore, consideration of proposal for environment 

clearance could not await initiation of action against the 

project proponent. The Hon'ble Court further ruled that 

the proposal for environment clearance must be 

examined on its merits, independent of any proposed 

action for alleged violation of the environmental laws; 

8. And whereas, Hon'ble National Green Tribunal, 

Principal Bench vide its order dated 7th July, 2015 in 

Original Application No. 37 of 2015 and Original 

Application No. 213 of 2015 had also held that the 

Office Memoranda dated 12th December, 2012 and 

24th June, 2013 on the subject of consideration of 

proposals for Terms of Reference or Environment 

Clearance or Coastal Regulation Zone Clearance 

involving violations of the Environment (Protection) Act, 

1986 or Environment Impact Assessment Notification, 

2006 Coastal Regulation Zone Notification, 2011 could 

not alter or amend the provisions of the Environment 

Impact Assessment notification, 2006 and had quashed 

the same; 
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9. And whereas, the Ministry of Environment, Forest and 

Climate Change and State Environment Impact 

Assessment Authorities have been receiving certain 

proposals under the Environment Impact Assessment 

Notification, 2006 for grant of Terms of References and 

Environmental Clearance for projects which have 

started the work on site, expanded the production 

beyond the limit of environmental clearance or changed 

the product mix without obtaining prior environmental 

clearance; 

10. Whereas, the Ministry of Environment, Forest and 

Climate Change deems it necessary for the purpose of 

protecting and improving the quality of the environment 

and abating environmental pollution that all entities not 

complying with environmental regulation under 

Environment Impact Assessment Notification, 2006 be 

brought under compliance with in the environmental 

laws in expedient manner; 

11. And whereas, the Ministry of Environment, Forest and 

Climate Change deems it necessary to bring such 

projects and activities m compliance with the 

environmental laws at the earliest point of time, rather 

than leaving them unregulated and unchecked, which 

will be more damaging to the environment and in 

furtherance of this objective, the Government of India 

deems it essential to establish a process for appraisal of 

such cases of violation for prescribing adequate 

environmental safeguards to entities and the process 
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should be such that it deters violation of provisions of 

Environment Impact Assessment Notification, 2006 and 

the pecuniary benefit of violation and damage to 

environment is adequately compensated for; 

12. And whereas, Hon'ble Supreme Court in Indian Council 

for Enviro-Legal Action Vs. Union of India (the Bichhri 

village industrial pollution case), while delivering its 

judgment on 13th, February, 1996, analyzed all the 

relevant provisions of law and concluded that damages 

may be recovered under the provisions of the 

Environment (Protection) Act, 1986 (1996 (3] sec 212). 

The Hon'ble Court observed that ...... section 3 of the 

Environment (Protection) Act, 1986 expressly empowers 

the Central Government [or its delegate, as the case 

may be] to "take all such measures. as it deems 

necessary or expedient for the purpose of protecting 

and improving the quality of environment ......... ". 

Section 5 clothes the Central Government [or its 

delegate] with the power to issue directions for 

achieving the objects of the Act. Read with the wide 

definition of "environment" in Section 2 (a), Sections 3 

and 5 clothe the Central Government with all such 

powers as are "necessary or expedient for the purpose 

of protecting and improving the quality of the 

environment". The Central Government is empowered to 

take all measures and issue all such directions as are 

called for the above purpose. In the present case, the 

said powers will include giving directions for the 
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removal of sludge, for undertaking remedial measures 

and also the power to impose the cost of remedial 

measures on the offending industry and utilize the 

amount so recovered for carrying out remedial 

measures ........ Hon'ble Court has further observed that 

levy of costs required for carrying out remedial 

measures is implicit in Sections 3 and 5 which are 

couched in very wide and expansive language. Sections 

3 and 5 of the Environment (Protection) Act, 1986, 

apart from other provisions of Water and Air Acts, 

empower the Government to make all such directions 

and take all such measures as are necessary or 

expedient for protecting and promoting the 

·environment', which expression has been defined in 

very wide and expansive terms in Section 2 (a) of the 

Environment (Protection) Act. This power includes the 

power to prohibit an activity, close an industry, direct 

to carry out remedial measures, and wherever 

necessary impose the cost of remedial measures upon 

the offending industry. The question of liability of the 

respondents to defray the costs of remedial measures 

can also be looked into from another angle, which has 

now come to be accepted universally as a sound 

principle, viz., the "Polluter Pays" Principle. "The 

polluter pays principle demands that the financial costs 

of preventing or remedying damage caused by pollution 

should lie with the undertakings which cause the 

pollution, or produce the goods which cause the 

pollution". 
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13 (1). Now, therefore, in exercise of the powers conferred 

by sub-section (1) and sub clause (a) of clause (i) 

and clause (v) of sub-section (2) of section 3 of the 

Environment (Protection) Act, 1986, read with 

clause (d) of sub-rule (3) of rule 5 of the 

Environment (Protection) Rules, 1986; the Central 

Government hereby directs that the projects or 

activities or the expansion or modernisation of 

existing projects or activities requiring prior 

environmental clearance under the Environment 

Impact Assessment Notification, 2006 entailing 

capacity addition with change in process or 

technology or both undertaken in any part of 

India without obtaining prior environmental 

clearance from the Central Government or by the 

State Level Environment Impact Assessment 

Authority, as the case may be, duly constituted by 

the Central Government under sub-section (3) of 

Section 3 of the said Act, shall be considered a 

case of violation of the Environment Impact 

Assessment Notification, 2006 and will be dealt 

strictly as per the procedure specified in the 

following manner:-

(2) In case the projects or activities requiring prior 

environmental clearance under Environment 

Impact Assessment Notification, 2006 from the 

concerned Regulatory Authority are brought for 

environmental clearance after starting the 
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construction work, or have undertaken expansion, 

modernization, and change in product- mix 

without prior environmental clearance, these 

projects shall be treated as cases of violations and 

in such cases, even Category B projects which are 

granted environmental clearance by the State 

Environment Impact Assessment Authority 

constituted under sub-section (3) Section 3 of the 

Environment (Protection) Act, 1986 shall be 

appraised for grant of environmental clearance 

only by the Expert Appraisal Committee and 

environmental clearance will be granted at the 

Central level. 

(3) In cases of violation, action will be taken against 

the project proponent by the respective State or 

State Pollution Control Board under the 

provisions of section 19 of the Environment 

(Protection) Act, 1986 and further, no consent to 

operate or occupancy certificate will be issued till 

the project is granted the environmental 

clearance. 

(4) The cases of violation will be appraised by 

respective sector Expert Appraisal Committees 

constituted under subsection (3) of Section 3 of 

the Environment (Protection) Act, 1986 with a 

view to assess that the project has been 

constructed at a site which under prevailing laws 

is permissible and expansion has been done 
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which can be run sustainably under compliance 

of environmental norms with adequate 

environmental safeguards; and in case, where the 

finding of the Expert Appraisal Committee is 

negative, closure of the project will be 

recommended along with other actions under the 

law. 

(5) In case, where the findings of the Expert Appraisal 

Committee on point at sub-para (4) above are 

affirmative, the projects under this category will 

be prescribed the appropriate Terms of Reference 

for undertaking Environment Impact Assessment 

and preparation of Environment Management 

Plan. Further, the Expert Appraisal Committee 

will prescribe a specific Terms of Reference for the 

project on assessment of ecological damage, 

remediation plan and natural and community 

resource augmentation plan and it shall be 

prepared as an independent chapter in the 

environment impact assessment report by the 

accredited consultants. The collection and 

analysis of data for assessment of ecological 

damage, preparation of remediation plan and 

natural and community resource augmentation 

plan shall be done by an environmental laboratory 

duly notified under Environment (Protection) Act, 

1986, or a environmental laboratmy accredited by 

National Accreditation Board for Testing and 
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Calibration Laboratories, or a laboratory of a 

Council of Scientific and Industrial Research 

institution working in the field of environment. 

(6) The Expert Appraisal Committee shall stipulate 

the implementation of Environmental 

Management Plan, comprising remediation plan 

and natural and community resource 

augmentation plan corresponding to the ecological 

damage assessed and economic benefit derived 

due to violation as a condition of environmental 

clearance. 

(7) The project proponent will be required to submit a 

bank guarantee equivalent to the amount of 

remediation plan and Natural and Community 

Resource Augmentation Plan with the State 

Pollution Control Board and the quantification will 

be recommended by Expert Appraisal Committee 

and finalized by Regulatory Authority and the 

bank guarantee shall be deposited prior to the 

grant of environmental clearance and will be 

released after successful implementation of the 

remediation plan and Natural and Community 

Resource Augmentation Plan, and after the 

recommendation by regional office of the Ministry, 

Expert Appraisal Committee and approval of the 

Regulatory Authority. 
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14. The projects or activities which are in violation as 

on date of this notification only will be eligible to 

apply for environmental clearance under this 

notification and the project proponents can apply 

for environmental clearance under this 

notification only within six months from the date 

of this notification. 

[F. No. 22-116/2015-IA-III] 
MANOJ KUMAR SINGH, Jt. Secy. 

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New 
Delhi-110064 and Published by the Controller of Publications, Delhi-110054. 

/ /True Typed Copy// 

ALOKKUMAR 
Digitally signed by 

Alok Kumar 
Date:2017.03.15 
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F. No. 22-21/2020-IA.III 
Oovernment of lndia APPENDIX-E 

Ministry of Environment, Forest and Climate Change 
Impact Assessment Division 

***** 

Office Memorandum 

Indira ParyavaranBhawan 
Jor Bagh Road, Aliganj 

New Delhi - 110003 
sujit.baju@gov.in 

Date: 7'" July, 2021 

Subject: Stan.dard Operating Procedure. (SoP) for Identification and handling of 
violation cases under EIA Noti!J,cation 2006 in compliance to order of 
Hon'ble National Green Tribunal in O.A; No.34/2020 WZ'- Regarding, 

The Minisb:y had issued a noti[ication number S.0,804(E), dated the 
14'" March, .2017 detailing the process for grant of Terms · of Reference and 
Environmental Clearance in respect of projects or activities which have started the 
work on site and/ or expanded the production beyond the limit of Prior EC or changed 
the product mix with.out obtaining Prior EC under the EfA Notification, 2006. · 

2. This Notification was applicable for six months from the date of publication i.e. 
14.03.2017 to 13.09.2017 and further based on court directton from 14.03.2018 to 
13.04.2018. 

3. Honble NOT in Original Application No. 287 of 2020 in the matter of Dastak 
N.G.O. Vs Synochem Organics Pvt .. Ltd. &Ors. and in applications pertaining to same 
subject matter in Original Application No. 298 of 2020 in Vineet Nagar Vs. Central 
Ground Water Authority &,Ors., vide order dated 03.06,2021 held that "( ... ) for past 
violations, the concerned authorities are free to take appropriate action in 
accordance with polluter pays principle, following due process'. 

4. Further, the Hon"ole National Green Tribunal in 0.A No .. 34/2020 WZ in the 
matter of Tanaji B. Gambhire vs. Chief Secretary, Government of Maharashtra and 
ors., vide order dated 24.05.2021 has directed that " ... a proper SoP be laid down 
for grant of EC in such cases so as to address the gaps in binding law and 
practice being currently followed, The llfoEF may also consider circulating such 
SoP to all SEIAAs in the country''. 

5, Therefore, in compliance to the directions of the I-lon'ble NGT a Standard 
Operating Procedure (SoP) for dealing with violation cases is required to be dra\vn.lhc 
Ministry is also seized of different categories of 'violation I cases which have been 
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pending forwant of an approved structural/procedural framework based on 'Polluter 
Pays Principle' and. 'Principle of Proportionality', It is µndoul;,tedly important thl\t 
action under statutory provisions is taken against the defaiilters/violators and a 
decision on the closure of the project or activity or otherwise is t~en expeditiously. 

6. In the light of the above directions of the Hon'ble Tribunal and the issues 
involved, the rnatter has_ accordingly been examined in detail iri the Ministry. A 

detailed SoP has accordingly been framed and is outlined herein. The SoP is also 
guided by the observations / decisions of the Hon 'ble Couns wherein principles of 
proportionality and poUute_rs pay have been outlined. 

7. Relevant Court.Cases on the issue: ft is noted that while deciding issues related 
to violations of the. Environment Protection Act, 19$6 on account of running the 
project/ activity without prior environmental clearance or in excess of capacity allowed 
in such clearances, the Hon'ble courts have, inter,alia, deliberated .on various 
facets Involving 'violation'· cases and have enun.~i~ted principles of 
'):'roportionality' _and 'Polluter Pays• in variotts clecisions ,1z, Industrial Council for 
EnViro-Lega! Action Vs. Union or' [ndia (the Bichhri viUage industrial pollution case) 
11996 SCC (3] 212); Alembic Pharmaceuticals Ltd. Vs Rohit Prajapati & Ors. (C.A. No. 
1526 of 2016, order. dated l.4.2020) and Hindustan Copper Limited Vs Union of India 
in (W.P. (C) No. 2364 of 2014, order dated 28.11.2014). The salient extracts of the 
judgements arc as under: 

Issue l.; Proposal for grant of Environmental Clearance in violaUon cases - to be 
considered on merits: 

!. Hon'ble High Court of Jharkhand in the matter of Hindustan Copper Limited 
Vs Union of India in W.P. (CJ No. 2364 of 2014, vide order dated 28.11.2014 

Held: '( ... ) action for alleged violation would be an independent and 
separate proceeding and therefore, consideration of proposal for 
environment clearance cannot await initiation of action against the project 
proponent." 

"( ... } the proposal of the petitioner company far environnumtal 
clearance must be examined on its merits, independent of any 
pr_oposed action for the alleged violation of the environmental laws." 

ii. .Hon'ble Madras High Court in the matter of Puducherry Environment 
Protection Association Vs The Union of India in W.P. No. 11189 of 2017, vide 
order dated 13.10.2017' 

Held "27. The question is whether an establishment contn1mtiny to the 
economy of Uw cotmlrtJ and prouicling liue.lihood to hundreds of people 
should be closed down only becau::-;e offu.ilu.re to obtain prior enuimnmenta! 
clearance) even though the establishrnent may not othenoise be uio!oting 
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polli,tion laws or the Pollution, if any, ,an convenienay and effectively be 
checked. The answer necessarily has to be in the negatil!e. • 

. . . 

"29. It is reiterated that protection of environment and. prevention of 
environmental pollution and degradation are non-negotiable. At the same 
time, the Court cannot altogether ignore the economy oithe · Nation and the 
need to protect the livelihood of hundreds of employees employed in 
projects, which its stated above, otherwise comply with or can be made to 
comply with norms.• . . 

Issue 2: Environmental .Clearance - Prospective & not ex-post facto: 

Hon'ble Supreme Court·· h~ .the matter of Common Cause Vs Union of India in 
W.P. (Cl No. 114 of 2014, .vide order dated 2.8.2017 

Held: "( .. ,) an EC will come intoforce not earlier than the date of its 
grant.• 

Issue 3: 'Principles of Proportionality' - to .be applie\i: 

Hon'ble Supreme Court in the matter of Alembic Pharmaceuticals Ltd. Vs Rohit 
Prajapati & Ors. in C.A. No. 1526 of 2016, vide order dated 1.4.2020 

Held: "( ... ) this Court. must take a balanced approach which holds the 
industries to account for having operated without environmental 
clearances in the past without ordering a closure of operations. The 
directions of the NOT for the revocation of the ECs. and for closure of the 
units do not accord with the principle of proportionality" 

Issue 4: 'Polluter pays' principle & 
& 

Issue 5: Costs for remedial measures implicit in Sections 3 & 5 of Environment 
(Protection) Act, 1986. 

Hon'ble Supreme Court in the matter of Inilian Council for Enviro- Legal Action 
Vs Union of India (the Bichhri village industrial pollution case) in (1996 SCC[3] 
212) 

Held: 

a) 71ie Central Govemment is empowered to take alt measures and issue 
a.Jl such directions as are cullecl for the above purpose. The saicl powers 
will include giving directions ... and also the power to impose the cost 
of remedial 1neasures on the offending industry and utilize the amount so 
recovered for carrying out remedial measures ........ 
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b) Levy of. costs required for carrying· out remedial measures is 
tmplfoit · in Sections . S and 5 which are couched. in. very wide and 
exparisiue langi,age. SectiO!l_s 3 and 5 of the Environment (Protection) Act, 
1986, apart from other provisions of Water and Air Acts, empower the 
Government to make all such directions and ta_ke all such me0$Ures as 
are · necessary or expedient for protectfng and ptQmoting the . 
'environment', which expression . has been defined i,i very wide and 
expansive terms in Se:ction 2 {a} of the Environment (Protectiori) Act.' .This 
power includes the power to prohibit an activity, close an /ridustry, direct 
to carry out remedial measures, and wherever necessary impose the cost 
of remedial measures upon the o}Jeni:Jing industry. 

c) The . question of liability of the iespqni:lents to defray the costs of 
remedial measures can also be looked into from accepted univer$a/ly 
sound principle, uiz., the "Po_lluter Pays" Principle. "The polluter pays 
principle demands that the financial costs qJ preventing or. rerriedying 
damage caused. by pollution should lie with the. undertakings which 
cause the pollutionior produce the goods which cause the pollution". 

8. Legal provisions: 

i. The Environment (Protection) Act, I 986 mandates the Central Government to take 
all measures as it deems necessary or expedient for the purpose of protecting and 
improving the quality of the environment and preventing, comrolling and abating 
environmental pollution (reference sub-section (l) of Section 3 of Environment 
(Protection) Act, 1986). Further, clause (xiv) of sub'.section {2) of Section 3 of the 
Environment (Protection) Act, 1986 specifies that the measures stipulated under sub­
section ( 1) of Section 3 of the Environment (Protection) Act 1986 includes 'such other 
matters as the Central Government deems necessanJ or expedient for the purpose of 
sec:uring effective implementation oftlie provisions of this Act'. 

ii. Further, notwithstanding an.ything contained in c.:3ny other Jaw but subject to the 
provisions of the Environment Protection Act, 1986, Section_ 5 of the Environment 
(Protection} Act, 1986, provides that Lhc Central Gon::rnrncnl may, in the exercise of 
powers and perfonna...--ice of Central Goven1mcnt functions under the said Act, issue 
directions in ·writing to nny person, officer or any authority and such person, _oITicer or 
authority shall be bound to comply Tu1th such direc,ions. 

9. Definition of Violation and Non-compliance: 

The St~"i.nclard Operating Procedure (SoP) considers 'Violation' 8.•, 'Non­
compliance' fron1 the following perspective: 
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I 

L"Violation" means cases where projects have either started the construction work or 
installation or excavation, whichever ls earlier, .on· site or .ha.ve expanded the 
production capacity and / or . project area beyond ihe lirrut specified in the 
Environmental Clearance (Prior-EC) without obtaining Prior-EC or change of scope 
without prior approval from the Ministry. 

ii: "Non-compliance" means non-compliance of terms and conditions prescribed by the 
RegtJ!at\n:;y Al.lthority in the Prior Environment.Clearance accorded.to the proj_ect. 

10. Standard Operating Procedure -Guiding Principles: 

i. Without prejudice to arty other Consequences, action has ti> be initiated under 
section 15 read with section 19 ofThe Environment (Protectioi1) Act, 1986 against 
all violations. · · · 

ii. Projects not allowable/permissible, for grant of EC, a.s. per extant reg1.!lations: .To be 
demollshed. 

iii. Projects allowable/permissjbl.e, if prior EC had .been taken as per extant 
regUlations: To be closed until EC is gra11ted (if no prior EC has been taken) or to 
revert to permitted production level (in case prior EC has been granted). 

iv. Polluter pays: Violators to pay for violation period - proportionate to the scale of 
project and extent of commercial transaction. 

v. Setting up a mechanism for reporting of violation to the regulatory authority(ies). 

11. SOP for dealing with the violation cases: 

Step 1: Closure or Revision 

Slno, Status of EC Actions 
1 If no prior EC has been taken Order to close its operation 
2. If prior EC is available for Order to revert the activity/ 

existing/old unit . production to permi~sible ll_mits_. 
-

3. If prior EC was not required for Restrict the activity/ production to 
earlier production level but is now the extent to which prior EC was not 
required required. ___ ,__ 

Step 2: Action under Environment (Projection) Act, 1986 

Action untjer section 15 read with sectionl9 of the Environment {Protection) Act, 1986 
shall be initiated against the ,.,;o}ators. 
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Step: 3: Appraisal under EIA Notification, 2006. 

The permissibility of the project shall be c;,xarniµed from the perspective of whether. 
sue}; activity/project w.is at 8,11 eligible for the grant of prior EC. 

A. If not permissible: 
. . ' . 

i. The project sh8,ll be ordered for the demolition/ closure after issuing show cause 
notice and providing an opportunity of hearing. 

Ex. If q red industry is fondioning in a CRZ-I area which means that the activity was, in 
the first place, not permitted at the time. of commencemerit of prr;,ject. Therefore, the 
activity is not permissible and therefore it shall be closed & demolished. 

ii. Respective regulatory authorlties shall fosue directions under section 5 of the 
Environment (Protection) Act, 1986 for such closure & demolition of the . 
project/ activity. 

B. If permissible: 

i. As per extant regulations at the time of scoping, if it is viewed that foe project 
activity is otherwise permissible, Terms of Reference (TOR) shall. be issued with 
directions to complete the impact assessment studies & submit Environmental impact 
Assessment (EIAJ report & Environmental Management Plan (EMP) in a time bound 
1nanner. 

ii. Such cases of violation shall be subject to appropriate 

(a} Damage Assessment 

(b} Remedial Plan and 

(c) Community Augmentation Plan by the Central level Sectoral Expert Appraisal 
Committees or State/Union Territory Level Expert Appraisal Committees, as the case 
maybe. 

iii. The Competent Authority shall issue directions to the project proponent, under 
section 5 of the Environment (Protection) Act, 1986 on case to case basis mandating 
payment of such amount (as may be determined based on Polluters Pay principle) m1d 
undertaking activities relating. to Remedial Pian and Community Augmentation Plan 
(to restore environ.mental damage caused including its social aspects}. 

iv. Upon submission of the EIA & EMP report, the project shall be appraised by the 
Central Sectoral Expert Appraisal Committees or the State/Union Territory Level 
Expert Appraisal Con1mittees, as the case n1ay be, as if it was a n-i::\v proposal. If, on 
examination of the EIA/EMP report, the project is considered pezmissible for operation 
as per extant regulations, the requisite Environmental Clearan.ce shall be 
issued which shall be effective from the date of issue . 

. v. Hmvever, during appraisal after exa1nination if it is found that even though the 
project may be permissible but not environmentally sustainable in its present 
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form/configuration/features then the project. shall be curectect to be modified so 
· that the project would be environmentally sustainable.· 

vi. lf, .ht>wevcr, it is not considered "-PPropriate to issue EC; the project sh.all be 
directed to be demolished/ closed. It 3uch proposal is a case of expansion, the 
J,>roject shall be· directed to revert back to the extent of activity for which EC had 
been ~nted earlier ot to revert: back to the e,rtent of activity for which EC was 
not required {as the. case may be). 
vu. C~ntral Sectoral Expeit. Appraisal Comn,ittees or the State/Union Territory Level 
Expert Appraisal Committees, as the case. may be, <°aY insi~t upon public hearing to 
be conducted for such categories of projects for which the E!A Notific,ttion 2006, as 

.· /Ullendcdfrom time to time, requires the public hearing to be conducted ... · · 

viii. The p;oject proponent wiU be requi!'ec:i to subniit a bank guarantee equivalent to 
the amount of Re~edlaUon . Plan and Natural & Cominunity . . Resource 
Auipnentation Plan with Central / the State Pollution Control Board (depending 
on whether it is appraised at Ministry or by SEIAA}, The quantification of suc.h 
liability will be recommended by Expert Appraisal Committee arid finalized by 
Regulatory Authority, The bank guarantee shall be deposited prior to the grant of 
environmental clearance and will be, t!Oleased after successful implementation of 
the Remediation plan and Natural & Community Resource Augmentation Plan. 

Note • The activities, as per above clauses, shall be undertaken .simultaneously 
wherever feasible, Envirnnm.ental Clearance, if granted, to such projects or activities, 
after due appraisal of ElA/ EMF report, .shall .be effective only from the date of 
issuance of such clearance and shall be subject to compliance of obligations towards 
Damage Assessment, Remedial Plan & Community Augmentation Plan, etc, fmalized 
in each case. 

12. Penalty provisions for Violation cases and applications: 

a, For new projects: 

i. Where operation has not commenced: 1 % of the total pn:,jcct cost incurred up 

to the date of filing of application along with EIA/EMP report; [Ex: Rs. 1 lakh for 
project cost of Rs. 1 Cr] 

ii. Where operations have commenced without EC: 1 % of the total project cost 
incurred up to the date of filing of application along with EIA/ EMP report PLUS 
0.25% of the total turnover during the period of violation. [Ex: For Rs.100 Cr 
project cost and Rs. 100 Cr total turnover, the pennlty shall be Rs, l Cr + Rs. 

0.25 Cr = Rs, 1.25 Cr! 
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b. For expansion projects: 

i. Whim, operation/production with expanded capacity has not commenced: 
1% of the project cos\, attributable to the expansion, incurred up to the date of 
filing of application along with EIA/EMP report. 

ii. Where operation/ production with expanded capacity have commenced: 
1% of the project cost (attributable to the expansion activity) incurred upto the 
dat, of filing of application along with EJA/E;MP report PLUS 0.2(';% of the total 
turnover (attributable to the. expanded activity /capacity) involved during the 
period of.violation. 

12, I. Without prejudice to obligation as per (a) & (b) above, where the project or 
activity is considered for appraisal as above & the project proponent fails to provide 
required information or requisite documents or complete the requisite stndy for the 
purpose of EIA/EMP reports or does not furnish such reports within such period, as 
specified by the appraisal committee, without reasonable cause, it shall be inferred 
that the project proponent is not serious enough and the project or activity shall be 
directed to be dem.olished / closed. 

12.2. The percentage rates, as above, shall be halved if the project proponent suo-moto 

reports .such violations without such violations coming to the knowledge of the 
Government either on inquiry or complaint. 

12.3. The penalty, as above, shall be in addition to liability for carrying out various 
remedial measures which shall be ~vorked out based on the damage assessrne~1t for 
quantifying the emironmental damage caused due to unauthorized project activity [as 
per Step 3 enumerated above]. 

13. Identification ofViolatlon cases: 

With a view to protecting the environment and to expeditiously bring violators into 
a regulatory regime so as to prevent & control environment damage caused by such 
violation & to determine whether operation of such projects is permissible and to take 
action stipulated under Section 15 of the Environment (Protection) Act, 1986 for 
contravention of the provisions of U1e said Act, Rules~ orders and directions 1 it ·is 
expedient to also identify the cases of violation, c:xamine and appraise such projects so 
as to refrain them from causing further environmental damage and also to co1npensate 
for causing damage to the environment.Therefore, in exercise of the powers conferred 
under Section 5 of the Environment (Protection) Act, 1986, the Central Government 
hereby directs that:-

i. State Pollution Control Boards & Union Territory PolJu tion Control Committees, 
before grant or renewal of Consents under \Vater(Prcvent.ion & Control of 
Pollution) Act, 1974 & Air (Prevention&, Control of Po!Jution) Act, 1981, shall 
ensure that the project proponents applie:j for or possess valid Prior 
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Environmental Clearance in terms ofeictant EIA Notification and shall.not grant 
or renew CTO (Consent to Operate) unless Environment Clearance (if 
applicable) has been obtained. 

ii. The Central Pollution Control. Board, a11 State Pollution Control Boards and all 
Union Territory Pollution Control Commhtees shall identify cases of violation 
under their respective jurisdic[ion, report such cases to the Ministry or 
State/Union Territory LeveL Environmental Impact Assessment Authority, as 
th.e case maybe and also revoke CTO, if granted to the unit after giving an 
opportunity of being heard .. 

ill. The Central Pollution .Control Board, aU State Pollution Control Boards and all 
Union Territory Pollution Control Committees shall expeditiously exitnline the 
references, receivecl from p11blic and other bodies, relating to \1olations and take 
ncc<0ssa.ry steps <\S per (ii) al,ove. 

14. This is issued with the approval of the Competent Authority. 

To 

~M~i,,/ ifi~~ 
(Dr. Sujit Kum?n:f ~hee} 

Joint Secretary (IA) 

1. Chairpersort/Member Secretary of Central Pollution Control Board 

2, Chairperson/Member Secretaries of all the SEIAAs/SEACs 

3. Chairman/Members of all the Expert Appraisal Committees 

4. Chairman/Members of all the State Pollution Control Boards and Union 
Territory Pollution Control Committees 

Copy for information: 

1. PS to Hon 'ble Minister for Environment, Forest and Climate Change 

2. PS to Hon'blc MoS for Envfron.mcnt, Forest and Climate Chm1ge 

3. PPS to Sccrctary(EP&CC) 

4. PPS to AS(RS) / AS (RA.)/ AS (UD)/ JS(JT) / JS (MP!/ JS (NPGI 

5. All the officers of IA Division 

6. Website of MoEF&CC/PARJVESH/Guard file 

Copy (by email) also forwarded to the Registrar, NGT, in compliance to instruction 
given in 0.A No. 34/2020 WZ in the matter of Tanaji Il. Gambhire vs, Chief Secretary, 
Government of Maharashtra and ors.(order dated 24.05.202 l}. 
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!J,!,_ Stfltc Pollutiou Control Board, 
"Him Parivcsh" Phase-TH, 

!\cw Shimh1vl 71009. 
APPENDIX-F 

No. PCB (434) Sh.Suni[ Kuniar Sol1d n:sidcnlla! & Hotcl/2016 
\Vater/1\ir /\ct(I0-2/,063) 

Dntcd: 
Frum: Memb~r Sccrdury 

To The Dircct(1!' of Tourism, 
Depa.rlrrtcnt of Tourism, SD/\ Complex, 

Kasurnpti,-17 l 009 
Subject: - Con~ent to Establish for l lomebnd Exotica mixed lund usr.: construt:tion proje\;t 
(Rt:sidi.:ntia\ and Hoh.:! Project) with a total built up Qrt:il 46,509.00 Sq.mt1·~. at Khasra No. 
1363/1127/632/1, 641, 408. 1372/426, 613, 626/1 & 62613. 1374/627, 
1376/1126/628.629.6.l0,6.l I .1368/1137!632.1369/113 7/632. 642.643,6H645,646,6-\7,M8,6-19, 
429/1. 640, 1,2,J.4.S.6.7,8,9_. 321/10. vilbg1.: Kiyari & Rirka. Tchsil & Di.'ltt. S!iim!a H.P. 

Sir. 

Sh, Sunil Kunrnr Soud Prop. of M/s Hom<.: Lu1J Exotica-Mixed Land µ:;-1,; 
constnicLion Project. House No. 143, Scctor-07, Pnrn..:hkula, llnryan:1- I3.-\J09 .• have ttpproachcd to 
thi;; Uonrd under Water Act. 19N mid Air Act, 1981 for issuing Com;l•nt to Estah!ish in their favour 
construction of l·loincla11<l Exotica mixed 1~1n<l use construction project (Rcsidcnti:.l! 1md Ilotd 
Project) with a total bui!t up area 46,5()9.00 Sq.rntrs. at Khasrn N<i, 1363/1127/632/1, 641,408. 
1372/426, 613, 626/1 & 62M3. 1374/627, 1376/J 126/628.629,630,631,1368/I 137/632. 
1.169/1137/612, 641.643.644,645,646,6,1-7.648.649, 429/1, MO, 1,2,3,4,S,6.7,8,1J, 321111), at village 
Kiynri & Rirka, T.::hsil & Dbtt. Shirnla I I.P. 111e State Level Envirornmmt Impact A~.scssmenl 
Authority l lY. has accord~d thi: f~nviro111ncntnl C!carnnc..:: in favour of this proj,;ct vitlc kttcr No. 
I IPSEIAA/F (20 ! 5) /360-M/s Homeland Exotica mixed land use construction projcct/-l O dated O 1-
0-:1-2016. In vie\V of the Enviro1i111cnwl Engineer, IIP Slate Pollution Control Board Shiinb, Di:.-U. 
~hirnla 11.P. vide his on !inc report dated l2~07-2016 hw-: n.'commcndcd th,: c.1se fi.)r grant or 
Consent to [.<;tahlbh, The State noard has cx.amirn::d the application nnd gr;rnts u>nscnt to establish 
under Water /'I.ct, ! 981 .\lt1Ll Air /\ct, 1981 with llic following condi1ions: 

I. This Con:,cnt to Establish is suhjl-rt to the compliance of pn·icccding of the pr\;st:ntfltion 
a~ alrcody circ(datcd vide End:-t. No. I IPSPCB (•\-34)Su11il KumM Socid constnn.:ti{.lJl 
Projcct-Shiinla/ 2016· I! 799-! 1804 dated l 7-09-20 ! G. 

2. This Consent to E.stnblish is subject to lhc compfotm:c of conditions or E11vin1nnicntal 
Clearance as incorpor:1tcd by the Statr.:- I.eve\ t:nvirornucm lrnpact Asscs.sn1ent 
Aut!writy l LP. vidc lcticr \Jo. I WS(~ll\MI-" t7.015) /3Ci0-M/~ J lornc!cu1d 11.xolica nii.,,:ed 
land use c:onstruction proj..:r.:t/-10 cbti.:d 01-0..J-?.016. 

3. This rt1r1s..:1it to cstabli:-d1 is valid for uni.: ycnr r1-r11n the (bte of issue and shall 
subscqw:ntly be got r..::nc1ved for cai;h finarn:inl ycur or part thereof. 

,l. lhis C0n:>cnt to Establish is unly for th1...• purpose nnd under th.:: provisiuns of the 
\Vntcr(Prcvcntion nnd C11ntrn1 or Pnllu!ion) Act, 197t1- and 1\ ir(Prcv.::ntiL>n and Contrv\ 
or Pollution)Ad, l 98 l as thi.: c,isc may \le. and wi!l not wnstrucd as substi\ulc for 
rnandntnry ckar::i111:cs rcquin:d fur the r:,l"Oj-:ct u1i<.kr any 11ther 
!awin:gubti11n/dircctionhirder and the npr:,lii.:anl sha\1 obtain any such mandalOl") 
clcarnr..ccs bct\:n: t;>,king nn; stcp5 to c:-;tabtish indus1ry/industrial pbnt, op:.:rntio11 or 
p1-i.)c1.:s.s Pr any tn .. •;)t1nc11t .-ind dispos:d sy~tc111 ()r :rn c.'>t..:n:;ion ,1r additiun thereto. 

). This ct)ll~l·nt to cstah!ish is issued !(1r; 

(i)lhe d,Jml'stic SL'Wagc 3Ci"J KLl) ~h:Jll b-.: (1"1.:L1tcd i11 Sl:w,1gc m.::atnwnt pl,int of ha\'i11g 
cap,icity ,100 KU) :1s pr,,pns~d by th,: unit. Thi] 1rc:;n111cnl .~h,dl co11fi.rn11 LO !he IMlllS 
a:, pn::scribcd in E11vir0;1111c11t { PnJti.:ction) \Zuk:--;, 19::;6 as oincndcd frnrn l\rnc to lime. 

(ii) ( 1arbagcti\-1unkipal S,1lid \Vast\'.") shall h: di:;posed ,1ff by segrcg,Hion :rnd mm posting 
al\d urrank s0\id \\·:19.::. 
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(iii)N(iisemmission from DG set conform to limits Wi!ScribeJ in Sr. No. 9,1 & 95 of 
Schedule-I ofEnvironmenl (Protection) Ruks, I 986. 

(iv)Thc- organic sll1dge from STP shall be uscll □ s manw·c in horticuhure in th, prcmh:c..:. 
{v) Noise & ambient air qtia!ity to bi.: main1ai11ed within Ambient 11ir Quality S't.1nd11rds for 

noise as specified in Schcduli.!•lll of aforesaid Rules and Noise·Polll1til)n (Regulation 
n11d Control) Rules, 2000 as ,vcll as those CPCB. 

6. The proponent shall comply with !he provisions of the e-waste (Management & 
Harn.Hing) Rules, 2011, as may be. app!irnblc to it. 

7. Thi;." proponent sli.111 coinply with nny other conditions laid down or directions issued by 
the Boan.I or State Government or Ministry of Environment & Fol'ests. Govt of India 
or Central Pollution Control \3oard w1dc1· 1he provisions of the Writer (Pl'evention and 
Control of Pollution) /\ct, I 974 and Air (Prevc11tio11 (.l.nd Conlrol of Pollution) Act, 
1981 and/ot· E.nvirornocnl {Protcclion) J\c\, 1986 as amendeJ from time to lime, a;, the 
case may be. 

8-. Construction waste arising dl1e to earth work during construction shall be used for 
hmds_caplng within the premises and no debris arc allowed to be disposed out side the 
premise~. 

9. The promoter shall provide adcqurllc :\rrangcment for ligbting the accidental leakage's/ 
discharge of any air pollutant/ gas/ liquids from the vessd. mcchanical equipml:!nt's etc. 
whkh arc likely to cause environment.II pollution. 

I 0. The promoter shall comply whh any other conditions [aitl down or din::cti\>11 issued by 
the Board under the provision of the Water (Prevention unJ Control of PolluLion} Acl. 
1974 nnd the Air (Prevention r,nd Control of Pollution) Act. 198 I from time tn time. 

11. Nothing in this No Objcctiun Certificate .shaH be deemed to preclude the institution or 
nny kg..il action nor relieve Lhc applicant frorn any respo!1sibilltics or pcn_a!Lics to 
\.Vhich the npplkant is or may be subjcc1_ under the provisions oftlie Water/ t\i:- /\ds. 

12. The Pronwtcr shall grow suitabk varieti..;s of p[ants in the prcmbes to maintain 
greenery. 

I J. The l'nmwtcr shall CllJlstrnct .ind cornmbsion the ~..:wng~ treatment plant/emission 
eontrol devices, sin1ulwncou~ly with the 1mdn prnjm.:1. and th.: lrcitkd 
cfllw . .'nt/cmissions :-;hall confuny1 to the stand:ird:; as may bl! prc~cribcU. 

1 ·L The promoter shall construe\ <1 pucc,1 storage tank or suffkicnt cnpadly h) hold b<Kk 
th..: cfllucnl in case of foi!urc n!' Stw:t_gl! Tn::HtrncJ1t Plant/ fl..':-cin.::lllation system and 
::.1!so l'\ir no dt~rn,rnd pcri1.1d. 

15. llic pro111,1tt:r shall pn)vidc tcnninnl inanhok at the ..:1HI u1'1.:ad1 col!ccliun sy::.1em and 
a manhole upstream of linal outkt(s) out of the pn:llliscs nr the indus:try !Or 
1IJL:asure1rn:nt of tlow and r,w rnking ~,unpks. 

16. All under ground water retaining structures shall be li111;d with an impervious laytr so 
ns lo avuit.l :,;t.:cpagl! nnd c(111t:-imi11atio11 of sub soil/ wakr. 

I 7. The promoter sh:-ill not di·;chart~c any fugitive emi..,sio11..,/ od1ll!r. 
I 8. '! h.: prompter sh;;!I obt.:1in con~;cnt to opei'illc- from thb l.h1:1rd and install anli- pollutilJll 

d<..:vices HJr prevcmion t:nntrol .ind abal!:rn..:nl of \\fated Air Pollution before using lhc 
for rc:;idemi,11 and I !Olel putp)s::. 

19. The pronrnti.:r shall m:ikc pruvi~iuns filr rnin h3rvesting !rum the mo!tui.ls <llld built ur 
im.:us bcfr1ri.:: Op(·rntion. 

20, The pro1noler shall pwvidc the :•.et)U5.tic cn,:!usure over the DG set as per 11sl1T11s. 
21. Tl\.:1t the co111pli:rnce \P till' 11u.-1ns few crnis;;ionsl,:!l'iluern mid noise w, pi'e::crih~d or 

Envirnnmcn! Protection ;\cl, J t)86 ,1~: amended fru1n tirn:: to tl1rn:. 
22. Thi:.· i.:onscnt lt) cst:iblish is ::.u!~jcd to th:: r:itifknLion by th:.: St:.lle Bu:11·d. 
21. The State Hil:ird n.!Sl'l'Vl'S th..: riglit lo rcvokclr..:::vicw ,ind alter the condilion.'-i ,11' co11s·,:11l 

to csttbli:.11 11s the case Illa)' be. 
],\, The pl'lltnoter shall ::nsme that all ths: inuck tu be e,:11cralcd li'(.im the Cl•nstnietirn1 

aoivi1ies ~lrnl! be us,:J within th,: p:-..:mis.:-s. 
2). The p1·umct\~r :-.kill 1mwid,: th..: SC\\''.lgt: lrc,1l!ll'..'11t pbnt Cn:- domi.:stic sc\\agc :rnd al.,u 

111:ikc pnwision for i111pk111c11wlio11 ol'Solid \Vast..: J\1n1ugc1m::nt Rules, ::'.0\6. 
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26. The promoter s!wll explore the possibility o(connecting the scwl.!r lint' with Municipal 
Corporation/I Pl l ~cwcra1;c dcptt. 

27. The promokr shall provide <lual plmnbing sysii.:m for recycling of entire sewage after 
treatment in the STP for flushing of toilets. 

28. The promoter shall make provision for the implementation of constrrn.:tion and 
demolition Water rv1anagc111cnl Rules. 2006. 

29. The promoter shall SL1bmit Environment rvlanngement Plan consisting of oil mitigation 
meusurt!s for each cornr,oncnt of the cnvirnnnH.·nt, during construction operation ;ind 
tlil! entin.:: life cycle to minimize adverse environmental I impacts resulting fro1n 
actions oflhe project. 

30, The pron10t..-:1· slrnll .incrensc the tree phmt:llion along the periphery <if the pr6jcct and 
µ:n-.!cn belt inside the premises of the projecl. 

JI. The promoter i;ball ir,corpornte besl storm w,ncr man3gcmcnt plan in onl\:r to avoid 
llo(,<ling of the area during monsoon. 

32. Thl' proniotcr shall nrnkc ndcyuotc provision for the lnrnsport infrastructure and traffic 
manugcrncnt at entry nnd exit to the project. 

33. Unit shall provide the SBR technology in the scwu_gc trcatmcnl plant. 

Yo7t!1y, 
(Dr. S:mjay Sood, IFS) 

Member Sccrclnry. 
IIP Stntc Pollution Control BoJ.rd 

'J\·li.:-p1wne No. 0 I 77• 2673766 

Endsty\/o, PCB (.J.J,~) Sh,St1nil Kwnar Sood rcsidi.:111ial & I lo!i.'!/2016 '7 'r! ,"Jt;o · ,;-LfD;Hc r ~ • 11 • J 7 
C!~J)Y fl1 '\varckd lil !he f;1J](1winL! for infori1~~,.1.\on and ;1c1:c,;:jt\r)' ,1,;li1)1i: 

• ! . ~ he Dircnor, Town & Cuu11try rilanning DLp<lrlmc11t. SlJA Crnnplcx K,1swnpti, Sliirnla 
~h•(i,,;-,.L( .Sh.!!f1il Ku1rrnr Sood Pror. of i'd/s Home l:md Exotica.rn),'i.Cd land use construction [1roj.:ct. 

1-!oUsi:! No. 143, Scc10r~07, Panchkuln. ! l:trynna- 134 !_09. 
J. The. Env. Engincl.'.'r, l!P rcn, Shim fa Distt. Shirnb ! LP. \\.r.L his on line report. 
4. District Tourism Lkvelnpim:nt Officer . .Shimla D'istt. Shi111la r r. P. 
5. Case fik. \ 

i 
(lli'.-S~11jay Sood, IFS) 

tvfbt11bcr Secri.:tc1ry, 
HP State J'o·Hut"ron Control Boc1rd 

Tdl·phonc No.0177- 2673766 
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, :Region:aJ Office, Him P.arivesh, Plrn1,e-UI1 

~I H.P . .',TATEPOLLU110J'< CONTROL BOARD 

.". :~ ~:FT;:' New Shimlli, 171009, H.P. 

,.. ~o. PCBROS/M/s Nirvana Woo<i.:i (&rlier Mis 8unil K~ll.t Soi:,d)/20J9 ~ 

· · · ~ 6 <31 
ro 

Ws Nirvana Woods_~ Hotels Pvt Ltd., 
Village Kiyari & Rifka. 
Tehsil &£-District Shimla, H.P. 

Dated: 
- ""I. 

Sub: - Notk0 undu Water (Prevention & C<>nrrol of Pollution) Act, 1974 -and 
Air (heventiol) & Control ofl'o!lution) At::ff 1981. 

Sfr, 

This is_ in condnua::ion· to·this offici, letter No. ·ns:S:-86 d_olted l:S,02.10i9 anJ 
letter No. PCB/ROS(S~nff Kumar Sood/2019-ll)b rlated H:l.09.2019: Whereas i.t has been 
obs~rved that you· havJ not applied \lpto date far the consent of the Sfofo Board fi;om 
3l.~3:201S onwards and you ha'o'e ahso nc-t ,:;ubmitted -th~ revised Env\roninenfitl Clearance 
whkh is gross Violation of the consent conditions earfar iSSU!!d and Air (Pteventkm & 
Co~1lrol of Pollution) Act, I98l and.Water Act, 1974, -. : . , . . '. ·. 

ThC facts stilted above a_re hmtamqunt. · to me violation of the provisions 
cO:ntained in the above quoted {aws and liable for action under Secdon 41, 43 & 44 of the 
\\la1er (Preve~on & Control of.Ji'ollutlon) Act, 1974 Md 37, ·n1 39 of_Aii (Prevention & 
C,ontrol of Pollµtion) Act, ·1981 attracting fine(s) upto · Rupees Ten Thousand and 
inlprisonment up to six years. · · 

Whe're.'.ls in addition tQ above, unit Would el,fo be liable to regula!ory action 
lli1~er section 33-A of Water (Prevention & ·Con!rol of PoUu\ion) Act, 1974 and 3 l-A Air 
(Pr-:.vention & Contrcit of Pollution) Act,-1981 which provides (a) the (;}osurt:, pioBibition or 
re_gulatiot> 9f o.r;y industrY, oper_ation er procr.s~; or (b) the iroppagC or regulation Of s1.lp_ply of 
.e)ectticity, water or nuy other service. · 

Howr:ver before procecrling forther, you :ue hereby given an opportunity to 
apply for np~to-date consent Of the State Boitrd , through · our web portal 

1 
i.e. 

yr_,_'Cft..._h_v_QQ!l.lllSJlk..i.n and also submit the r~vised Environrnc:~lal Cl~{ln:mce. . 

Pleas~ note th~t i1\ the event of failure to coµ-iply with above directions, penal 
n:1d legnl ac(lons stated above shalt be iniiiated a8,·,1U\S~ you for the above mentioned 
violations and non-cornpliar,ce at your risk an.1 cost. 

(\J;,y t,1:-
i C:i~,: File. 

~\=-"M 
Asstt Envirorw~tJil:'."ngineer, 

H.P. SPCB, R.O. Shimla 

\ ( 
,\sstt. En,iiro~~~:;eer, 

H, P .. SPCB,R.O. Shimla 
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H.P. STATE POLLUTION CONTROL BOARD, 

REGIONAL OFFICE, "HIM PARIVESH", 

PHASE - Ill, NEW SHIMLA - 171009 

Phone No. - 0177-2673274 

No.PCB -ROS/M/s Sunil Kumar Sood /2019- 1785-86 

Dated: 15/2/19 

To 

M/s Nirvana Woods & Hotels Pvt. Ltd., 

Village Kiyari & Rirka, 

Tehsil & District Shimla, H.P. 

Subject:- Show Cause Notice under Water (Prevention & 

Control of Pollution) Act, 1974 & Air (Prevention 

& Control of Pollution Act, 1974). 

Whereas inspection conducted by the undersigned on 

dated 14.02.2019 and found that non compliance from 

2017-18, 2018-19. Whereas Consent to Establish was issued 

vide letter No. PCB (434)/Sh. Sunil Kumar Sood residential 

& Hotel/2016-22750-54 dated 03.03.2017 which was valid 

upto 02.03.2018. Thereafter you have not applied for up-to­

dated consent of the State Board, which is gross violation of 

Water (Prevention & Control of Pollution) Act, 1974 & Air 

(Prevention & Control of Pollution Act, 1974). In this 

context, Show cause notice under Water & Air Acts is 

already issued vide this office letter No. HPSPCB/ROS/Misc. 

Notice/2018-117-146 dated 10.04.02018. 
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Whereas as per this office letter No. HPSPCB-ROS/M/s 

Sunil Kumar Sood/2018-1390 dated 16.10.2018 you have 

also not submitted the revised Environmental Clearance, 

which was previously in the name of M/s Homeland Exotica­

mixed land use construction project (Residential & Hotel 

Project). 

Whereas the facts stated above tantamount to the 

violation of the provisions contained in the above quoted 

laws and liable for action under Section 41, 43 & 44 of the 

Water (Prevention & Control of Pollution) Act, 1974 and 37, 

38, 39 of Air (Prevention & Control of Pollution) Act, 1981 

attracting fine(s) upto Rupees Ten Thousand and 

imprisonment up to six years. 

Whereas in addition to above, unit would also be liable 

to regulatory action under section 33-A of Water (Prevention 

& Control of Pollution) Act, 1974 and 31-A Air (Prevention & 

Control of Pollution) Act, 1981 which provides (a) the 

closure, prohibition or regulation of any industry, operation 

or process; or (b) the stoppage or regulation of supply, of 

electricity, water or any other service. 

However before proceeding further, you are hereby 

given an opportunity to apply for Renewal of Consent 

through our portal i.e. http://hpocmms.nic.in and also 

submit the revised Environmental Clearance at the earliest 

and application for change of Name with relevant supporting 

documents. 
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Please note that in the event of failure to comply with 

above directions, penal and legal actions stated above shall 

be initiated against you for the above mentioned violations 

and non-compliance at your risk and cost without issuing 

further Notice. 

Copy to:-1. 

Er. Ajeet Kumar, 

Sr. Environmental Engineer, 

HPSPCB, R.O. Shimla. 

The Member Secretary, H.P. State Pollution 

Control Board, Phase-III Parivesh, New 

Shimla, 171009 for information please. 

Sd/­

Er. Ajeet Kumar, 

Sr. Environmental Engineer, 

HPSPCB, R.O. Shim/a. 
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APPENDIX-H 

SPEED POST/ BY HAND/EMAIL 

Sh. Aditya Negi I.A.S 

The Member Secretary, 

From : Sunil Kumar Sood, 

House No.143, Sector-7, 

Panchkula -134109,(Haryana) 

Dated: 14.03.2020 

H.P. State Pollution Control Board, 

Him Parivesh, Phase-III, 

New Shimla-171009. 

Email: mspcbhp@nic.in 

SUB : CANCELLATION/ SURRENDER OF CONSENT 

TO ESTABLISH DATED 03.03.2017 GRANTED IN 

FAVOUR OF HOME LAND EXOTICA (SOLE PROPRIETOR 

SUNIL KUMAR SOOD) ON LAND MEASURING 46599 

SQ. MTRS. 

Dear Sir, 

Further to my letters dated 04.05.2019, 15.10.2019, 

18.12.2019 and 02.01.2020, I Sunil Kumar Sood submit 

that the consent to establish issued vide your office letter 

no. PCB(434) Sh. Sunil Kumar Sood residential & Hotel / 

2016 dated 03.03.2017, which as per para 3 of letter dated 

03.03.2017, the said consent to establish issued in my 

favour was valid only up to 02.03.2018. I submit that since 

long I have abundant my project, therefore, I never applied 

for renewal of the said consent to establish which expired on 
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02.03.2018. I hereby surrender the said consent to establish 

dated 03.03.2017 issued in my favour. 

I also draw your kind attention to your office letter no. 

HPSPCB-ROS-/RTI Act, 2005/2018-1435 dated 29.10.2018 

stating that as per office record no consent has been issued 

in the name of M/s Nirvana Woods and Hotels Pvt. Ltd. at 

Village Kiyari, District Shimla H.P. The copy of the same is 

enclosed herewith. 

I further state that the land measuring 03-17-68 hectares 

on which illegal / unauthorized construction has been done 

by M/s Nirvana Woods and Hotels Pvt. Ltd., the title of land 

measuring 03-17-68 hectares is under dispute in COMS No. 

23 of 2018 before the Hon'ble High Court of Himachal 

Pradesh as consideration of Rs. 10.32 crores for sale of land 

has not been paid to me by Nirvan~ Woods and Hotels Pvt. 

Ltd. 

Thanking you, 

Yours faithfully, 

Sd/-

(Sunil Kumar Sood) 

Encl: As above 
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SPEED POST/ BY HAND/EMAIL 

Sh. Rajneesh I.A.S 

From : Sunil Kumar Sood, 

House No.143, Sector-7, 

Panchkula -134109,(Haryana) 

Dated: 14.03.2020 

Secretary Environment and Chairman, 

H.P. State Pollution Control Board, 

Himachal Pradesh Secretariat 

New Shimla 

Email: envsecyhp@nic.in 

SUB: CANCELLATION/ SURRENDER OF CONSENT 

TO ESTABLISH DATED 03.03.2017 GRANTED IN 

FAVOUR OF HOME LAND EXOTICA (SOLE PROPRIETOR 

SUNIL KUMAR SOOD) ON LAND MEASURING 46599 

SQ. MTRS. 

Dear Sir, 

Further to my letters dated 04.05.2019, 15.10.2019, 

18.12.2019 and 02.01.2020, I Sunil Kumar Sood submit 

that the consent to establish issued vide your office letter 

no. PCB(434) Sh. Sunil Kumar Sood residential & Hotel / 

2016 dated 03.03.2017, which as per para 3 of letter dated 

03.03.2017, the said consent to establish issued in my 

favour was valid only up to 02.03.2018. I submit that since 

long I have abundant my project, therefore, I never applied 

for renewal of the said consent to establish which expired on 
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02.03.2018. I hereby surrender the said consent to establish 

dated 03.03.2017 issued in my favour. 

I also draw your kind attention to your office letter no. 

HPSPCB-ROS-/RTI Act, 2005/2018-1435 dated 29.10.2018 

stating that as per office record no consent has been issued 

in the name of M/s Nirvana Woods and Hotels Pvt. Ltd. at 

Village Kiyari, District Shimla H.P. The copy of the same is 

enclosed herewith. 

I further state that the land measuring 03-17-68 hectares 

on which illegal / unauthorized construction has been done 

by M/s Nirvana Woods and Hotels Pvt. Ltd., the title of land 

measuring 03-17-68 hectares is under dispute in COMS No. 

23 of 2018 before the Hon'ble High Court of Himachal 

Pradesh as consideration of Rs. 10.32 crores for sale of land 

has not been paid to me by Nirvana Woods and Hotels Pvt.· 

Ltd. 

Thanking you, 

Yours faithfully, 

Sd/-

(Sunil Kumar Sood) 

Encl: As above 
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APPENDIX-I 

,e, H.P.STATE POLLUTION CONTROL BOARD 
HIM PARIVESH, PHASE-I!!, NEW SHIMLJ\-171009 

~ •• ~;•>' 

01':11"'-.IJ 

To, 

HPSPCB No : 246/434 

Industry Registration ID: 26063 

Nirvana Woods And llote]s PYt Ltd 
Village Kyari & Rirka, Tutikandi Shimla-171004 
Shimla 
Shim]a 
171004 

Date: 15/09/2025 

AppJication No : 16177689 

Subject: Renenal of 'Consent to Establish' u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and 
u/s 21 of Air (Prevention & Control of Pollution) Act, 1981. 

With reference to your application for obtaining Renewal of 'Consent to Establish' u/s 25/26 of Water 
(Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control of Pollution) Act, 1981, 
you are hereby, authorized to Establish an industrial unit subject to the Terms and Conditions as mcntions::d in 
this Consent letter. 

l.Particulars of Consent to Establish under Water Act, 1974 aud Air Act, 1981 granted to the industry 

Consent No. 

Date of issue : 

Date of expirt_: __ 
·-

Certificate Type : 

Previous CTE/CTO No. & Validity: 

2. Particulars of the Industry 

---· 
Na me & D('signation of the Ap_E!i~•.1~! 

Ad dress of Industrial premises 

----· 

C:rni 1ital Jnwstment oftht' Industry 

1:_gory oflndustry Cat 

Typ e of Industry 

Sea le of the Industry 
-

kl' District 

aritv 
- ---

Ol~l===~---­

Cap==-----­
Product~ (~ame nith quantity per day) 

-----

- .. -- --

------

--

"'Tills is computer genera led dornment fr::;m H.OOCMMS-, 
To vorJy this documer:t p!eaY:o scan th0 Qr::?. Code. 

CTEIBOTHIRENEW/RO/2025116 ! 77689 

02/03120/8 

3//03/2026 -~ 

RENEIV ... - - - . - ··--

Tuslwr GuptCI, (Director) 

Nirvana Woods And Hotels Pvt Ltd, 
Village Kyari & Rirka, Tutikamli Shim/a-
17/004, 
Shimla,Shimla-171004 

9990.0 lakhs 

Red 

!063-B11ildi11g and construction prr,jcct 
111nre than 20,000 sq.m hui!t 11p area and 
having H·aste water generation JOO KLD 
and above -------- ---------

!~1!__i5C 

Shim/a 

-- .. 

Page 1 of 8 
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Name of Unit Quantity Intermediate Principal Use 
Products Product 

EWS/LIG Number/Year 27 ....... Residential 
Purpose 

3BHK NumberNear 112 ....... Residential 
Purpose 

2BHK NumberfY ear 100 ....... Residential 
Purpose 

Villas NumberfYear 64 ....... Residential/Touri 
sm Purpose 

Hotel Number/Year 81 Including Tourism Purpose 
Restaurant, 
Gym,SPA, 
Coffiee Shop, 
Banquet, 
Conference Hall 

Details of the Eftluent Treatment Plant 

Type of Eflluent Capacity Quantity 

STP 100 I 

ETP 20 I 

Mode of Disposal 

Description Quantity(in KLD) l\Icthod of Treatment Method of Disposal 

Industrial Process 16 ETP ST!' 

Domestic 100 Sewer line having Other 
terminal treatment 
facility 

Domestic 81 STP Irrigation/Gardening 

Quantity of fuel required {in TPD) and capacity of boilers/ Furnaccrihermo heater etc. 

Type No.of Capacity Type of Type of Fuel Fuel 
Boiler/'Hcatcr Eoiler/'Hcatcr consumption 
/Evaporator/J s/Evaporators rate in 
ndncrator/D /Incinerator/D i\lT/hour or 

j G Set/Other GScts/Others KL/hour or 
i\13 /hour 

- ----

IJGS 'ets j 1 500 K\'A 
I 

Silent equipcd Diesel 17 
with acoustic 

I cncloun• & I i 

I Exhaust 
I muffler 

! I _, 

Othc rs I EIL'ctric Heat 100 KW Each Electricity Electricity -
I 

Pump (2 no.) 

T) pc or Air Pollution Control DeYkt·s in.stalled 

"Ths is compu/:'!r gsneratad document from HPOCMMS' 
To VHify /his document please scan the QR Code. 

Page 2 of 8 
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Equipment Type Equipment Name Date/proposed Efficiency(%redu Final 
date of 
installation 

DG sets DG Sets 2020-05-01 

Endst. No.: 

Copy To:~ 

ction) concentration of 

99 

poHution being 
emitted 

Exhaust Gases 

Approved By 
Chairman 

( II. P. State Pollution Control Board) 

The Regional Office, HPSPCB, Shimla for information and to ensure the operation of the unit <IS per conse11t and with 

:Jlkquatc PCDs. 

PARVEEN 
CHANDER 
GUPTA 

"Tl:is is ccmputer 9cnr;r,1!ed document from HPOCA/,'.f$" 
To vc:riff this documer:/ p/caso scan ti1e QR Code 

Digitally signed by 
PARVEEN CHANDER 
GUPTA 
Date: 2025.09.15 
14:52:54 +05'30' 

Dr Parveen Chander Gupta 
Member Secretary 
For & on behalf Or 

( II. P. State Pollution Control Board) 
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TERMS AND CONDITIONS 

A. SPECIFIC CONDITIONS 

1. This Consent to Establish is only for the purpose and under the provision of Water Act, 1974 
and Air Act, 1981 as the case may be, and will not construed as substitute for mandatory 
clearances required for the project under any other law/regulation/direction/order and the 
applicant shall obtain any such mandatory clearance before taking any steps to establish 
industry/ industrial plant, operation or process or any treatment and disposal system or an 
extension or addition thereto. 

2. Nothing in this Consent shall be deemed to neither preclude the institution of any legal action 
nor relieve the applicant from any responsibilities, liabilities or penalties to which the 
applicant is or may be subjected to under this or any other Act. 

3. The unit shall apply for further extension in the validity of the Consent to Establish, at least 
two months before the expiry of this 'Consent to Establish 'i if applicable. 

4. 

or 
The unit shall obtain prior Consent to Operate from the State Board, before starting 
operational activity and gets its completion plan approved by the Competent Authority (As 
applicable). 

i) 

ii) 

The unit shall made provisions for the compliance of\Vaste Management Rules i.e. 
Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 
2016/ Plastic ·waste Management Rules, 2016/ E-\Vaste (Management) Rules, 
2016/Construction & Demolition Waste. Management Rules, 2016 an<l 
Manufacture, Storage & Import of Hazardous Chemical Rules, 1989 an<l provisions 
made thereunder, as amended from time to time, without any adverse effect on the 
environment, in any manner (As Applicable) 

The unit shall made provisions for the compliance Solid Waste Management Rules, 
2016 and provisions made thereunder and unit shall also not practice burning 
activity of solid waste/v.raste generated from fuel \.vithin/outside premises, to avoid 
public nuisance. 

5. This 'Consent to Establish' is for:-

i) The emissions from all sources conforming to the norms as prescribed in Schedule-I of 
Environment (Protection) Rules, 1986 as amended from time to time. 

ii) Noise and Ambient Air Quality shall be maintained within Ambient Air Quality 
Standards for noise as specified in Schedule-III of Environment (Protection) Rules, 1986 
and Noise Pollution (Regulation and Control) Rules, 2000, as amended from time to time. 

iii) The effluent (Domestic/Industrial) shall conform to the limits as prescribed in Schedule-I 
or Schedule-VI or lndustiy specific standards of Environment (Protection) Rules, 1986 as 
amended from time to time. 

iv) Sc\vage ,md sullage generated from the unit to be disposed-off in a properly designed 
s~ptic tank system/Sewage Treatment Plant/ Public Sewer System (as npplicable). 

6. The unit shall instalt adequate pollution control devices and provide the separnte energy meter 
,ind flo\v meter. The unit shall maintain the logbook/ record with respect to operation of 
pollution control devices (As applicable). The achievement of the adequacy and efficiency of 
the effluent treatment plant/pollution control devices/re-circulation system installed shall be 
the entire responsibility of the unit. 

7. CONDITIONS UNDER WATER (PREVENT!Oi'i & CONTROL OF POLLUT!Oi'i) 
ACT, 1974. 

a) The unit shall provide terminal manholc(s) at the end or cad1 collection system untl a 
manhole upstream of final outlet (s) out of the prrnfr,;es of the industry for mcnsuri:ment 
of flow and for taking samples. 

b) The unit shall install flow meter and maintain the record regarding the daily watc! 
consuinption. 

"Ti1is is compu/er genGrated document from HP0O,IMS'' 
To verify this document pieass scan tile QR Code. 
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c) The pollution control devices shall be interlocked with the manufacturing process of the 
industry (if applicable) and the authorized outlet and mode of disposal shall not be 
changed without the prior written permission of the Board. Unit shall not use any 
unauthorized out-let(s) for discharging effluents from its premises. 

d) Solids, sludge, filter backwash or other pollutant removed from or resulting from 
treatment or control of waste waters shall be disposed-off in scientific manner. 

e) The unit shall submit a detailed plan showing therein, the distribution system for 
conveying wastewaters. 

8. CONDITIONS UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT, 
1981. 

a) The unit shall provide canopy and stack of adequate height of the D.G sets so as to 
conlrol the noise & air pollution in order to comply with the provision of notification No 
GSR-371 E dated 17-5-2002 or direction as issued by MOEF from time to time, under 
Environment (Protection) Act, 1986. 

b) The unit shall ensure disposal of boiler ash/fuel ash through authorized person or within 
premises in a scientific manner (as the case may be) and shall maintain proper record for 
the same, if applicable. 

c) The unit shall provide proper and adequate air pollution control arrangements for control 
emission from its coaVf-t1el handling area and emissions from handling, trnnsportation and 
processing of rnw material & product of the industry. as applicable. 

d) The unit shall provide port-holes, platforms an<l/or other necessary facilities as may be 
required for collecting samples of emissions from any chimney, flue or duct or any other 
outlets as per the specifications. 

Specifications of the port-holes shall be as under:-

i) The sampling pnrts shall be provided atlcast 8 times chimney diameter downstream and 2 
times upstream from the flow disturbance. For a rectangular cross section the equivalent 
diameter (De) shall be calculated from the following equation to determine upstream, 
downstream distance:-

De ~ 2 LW /(L+\V) 

Where L= length in mts. W= Width in mts. 

ii) The sampling port shall be 7 to 10 cm in diameler 

e) The unit shall submit a detailed plan showing therein, the distribution .system for 
conveying wastewaters. 

(i) Stack height for boiler plants 

S.NO. Boiler v..-ith Steam Genernting Stack heights 
Capacity 

1. Less than 2 ton/hr. 9 meters or 2.5 times the height of neighboring 
building which ever is more 

2. Afore than 2 ton/hr. to 5 ton/hr. I 2 meters 

3. More than 5 ton/hr. to JO ton/hr 15 meters 

4. More rhan JO ton/hr. to 15 tun/hr 18 meters 

''This is computergenera!ed documen! f1om 1-IPOCMi,/S'' 
To verify /his document p!easo scan /he QR Code. 
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5. More than 15 ton/hr. to 20 21 meters 
ton/hr 

6. More than 20 ton/hr. to 25 24 meters 
ton/hr. 

7. More than 25 ton/hr. to 30 27 meters 
ton/hr. 

8. More than 30 ton/hr. 30 meters or using the formula 
H ~ 14 Qg0.3or 
H ~ 74 (Qp)0.24 
Where Qg ~ Quantity of SO2 in Kg/hr. 
Qp = Quantity of particulate matter in Ton/day. 

Note : Minimum Stack height in all cases shall be 9.0 mtr. or as calculated from relevant 
formula whichever is more. 

(ii) For industrial furnaces and kilns, the criteria for selection of stack height would be 
based on fuel used for the corresponding steam generation. 

(iii) Stack height for diesel generating sets: 

Capacity of diesel generating 
set 

0-50 KVA 

50-I00KVA 

100-150 KVA 

150-200 KVA 

200-250 KVA 

250-300 KVA 

Height of the Stack 

Height of the building 

-do-

-do-

-do-

-do-

-do-

+ 1.5 mt 

+ 2.0mt. 

+ 2.5 mt. 

+ 3.0 mt. 

+ 3.5 mt. 

+ 3.5 mt. 

For higher KVA rating stack height H (in meter) shall be worked out according to the 
formula: 

H ~ h+0.2 (KVA)0.5 

where h = height of the building in meters where the generator set is installed. 

9. The unit shall submit on-site and off-site emergency plan approved by the Chief Inspector of 
Factories, Hirnachal Pradesh (If applicnblc) 

10, The unit shall provide real time online monitoring equipment"s c1nd provisions for the un­
interrupted transfer of data as per guidelines of CPCB (if applicable). 

11. The unit shall provide adequate arrangements for fighting the accidental leakages/ discharge 
of any air pollutant/gas/liquids from the vessels, mechanical equipment's etc. which are likely 
to cause environmental pollution. 

12. The unit shall plant minimum three layer of trees so far possible as per plantation guide (may 
be download from the website http://hppcb.nic.in/plantaliongui<le.pdf) al! along the boundary 
of the industrial premises and check airhvater/noise pollution at source. 

13. Any guidelines issued by the Central Government/State Govcrnment/MoEF/CPCB/SPCB/any 
other authority concerned, shall be binding. 

14. This 'Const:nt to Establish' is subject to orders on any litigation pending in any Court of Law. 
Any direction/order issutd by any court shall be binding (if any). 

15. The Board reserves the right to revoke the 'Consent to Establish' granted to the industry at 
any time, in case the industry is found violating the provisions of \Vatcr (Prevention & 
Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 ::is 
amendcJ from time to time. 

16. The unit shall comply with any othcr conditions laid cto,vn or directions issued in due cours\:' 
by the Goard under the provisions of the \Yater (Prevention & Control of Pollution) Act, 1974 
and Air (Prevention & Control of Pollution) Act, 1981. 

Jl. OTHER CONDJTIO:\S 

"This is computer generated dccumc-nt from HPOCMMs·, 
To verify this document please scan the QR Coc/e. 
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1. The unit shall comply with the conditions imposed by the MoEF/State Level Environment 
Impact Assessment Authority/ District Level Environment Impact Assessment Authority in 
the environmental clearance granted to it as required under EJA notification dated 14-9-06, if 
applicable. 

2. The issuance of this consent does not convey any property right in either real or personal 
property, or any exclusive privileges, nor does it authorize any injury to private property or 
any invasion of personal rights, nor any infringement of Central, State or Local Laws or 
Regulations. 

3. Stone Crnsher units shall comply with the provisions of guidelines notified by the State 
Government vi<le Notification No. STE-E(3)-l l/2012, <lated 29-05-2014 (If Applicable). 

4. Brick Kiln units shall comply with the provisions of guidelines notified by the MoEF vide 
Notification No. G.S.R.233.(E), datcd-15-03-2018 and by the State Government vide 
Notification No. STE-E(S)-6/2013, datc<l-07-03-2014 (If Applicable). 

5. Hydroelectric Projects shall install Online Real Time Monitoring System for the measurement 
of 15% of minimum discharge in lean season as per orders of Court/Government. The unit 
shall also ensure provisions for the regular and uninterrnpted transfer of data from the real 
time online monitoring system for 15% of minimum discharge of flow to SPCB, failing which 
unit shall be liable for action on account of violation of the directions issued by 
Court/Government/SPCB in this regard (If Applicable). 

6. Unit shall stdctly adhere to the capacity approved by the Industries Department/ Department 
of Tourism & Civil Aviation/any other concerned Authority (As Applicable). 

7. The unit shall not cause any nuisance/traffic hazard in vicinity of the area. 

8. The unit shall ensure that there will not be significant visible dust emissions beyond the 
property line, 

9. The unit shall obtain and submit Insurance cover as required under the Public Liability 
Insurance Act, 1991. 

IO. The unit shall put display Board indicating environmental data in the prescribed format at the 
main entrance gate. 

11. The unit shall maintain record regarding the operation of effluent treatment plant i.e. record of 
quantity of chemicals and energy utilized for treatment and sludge generated from treatment 
so as to satisfy the Board regarding regular and proper operation of pollution control 
equipment. 

12. Any amendments/revisions made by the Boan.VCPCB/MOEF in the emission/stack height 
standards shall be applicclblc to the industry from the date of such amendments/revisions. 

13. The validity of this consent shall be coterminous with the life of the industry or the maximum 
period as mentioned in the certificate, whichever is earlier. 

C. SPECIAL CONDITIONS 

1. The validity of this consent will be sub}:ct to the final outcome of the fl.,1A filled by the 
State Bonrd in CM!' No. "/537/2021 and C.:WP No. 2428/2020. 

2. The unit shall apply for CTE-Expansion inunediatdy and befor~ consideration ofCTE­
Expansion, state board shall not consider the case for CTO-fre:-h for partial project, because it 
would be difficult to grant partinl project operntion,il pcnnission and Vt..Tification of 
compliance sp..:cially in pres1::nt circumstance:::;. when substantial expansion has aln~ady been 
m:ide by unit, as reported by RO concerned. 

3. The unit shall not carry out bulk lnundry washing ,vithout prior consent of the State Board. 

4. This consent has been recommended considering the o.dequacy of the proposed pollution 
control devices and ,vaste management syskrns/mechanism only. 

5. This Consent of the State Board c.locs not nbsolvc the proponent of his responsibility to take 
prc-::i.pprovals /approvals/ prior NOCs / from oth-.:r dcptts./agcm:ics as lhc c<1sc may be, for 
the ,iolation of which, the Stnte Board bears J\o re:::;ponsibllity. 

"'This is computer genera/ed document from HPOCAIMS" 
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'"Tills is compt;!er gcne,'ated document from HPOCA/t,is·• 
To ver:'fy this document please SC$? /he QR Code. 

By Order 
Chairman 

(H.P. State Pollution Control Board) 
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